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SHORT DURATION DISCUSSION

Gravs sltuation created by continuing violence in the State of Gujarat
resulting in the loss of a large number of innocent lives and property

SHRAI PRANAB MUKHERJEE (West Bengal): Sir, with your
permission, | beg to raise a discussion on the grave situation created by
continuing violence in the State of Gujarat, resulting in tha loss of a large
number of innocent lives and properties. Mr. Vice-Chairman, Sir, when | get
up to raise a discuasion on this issue, | do so more with sadness than with
anger because, some of the pictures which appeared in the newspapers are
so traumatic that one is bound to lose his sleep, and the question comes to
our mind, in which world we are living. This is the picture which appeared in
the Hindustan Times. A four-year old Asif, who sustained 90 per cent burns,
died a few hours after this picture was taken, in a civil hospital in
Ahmedabad, on Monday. All the nine members of the boy's family were
earlier killed in the riots, in Narora. Many of the Members have seen thig
picture, Many of the Members have seen the picturs on the front page of a
newspaper. A young man, with folded hands, with tears in his eyes,
appealing to the security forces to protect his life. | must thank the security
forces because, in today's newspapers, | find that, at least, the life of the
man was saved, if not his house, because his house and property were
burnt. The question which comes to our mind is that: “Is it just some sort of
sporadic reaction o an action? Is it just the temporary insanity, which has
taken over a group of people, and allowed them to indulge in this type of
blood curdling atrocities, barbaric activities or an atmosphere which was
built up over the weeks, over the monihs and over the year? When | wanted
to raise a discussion on this issue, it is not with the objective of scoring a
debating point, putting somebody in the dock, but with the objective to
have an introspection, a deep introspection, searching into our soul,
because we, the assembled representatives of the various States in the
Council of States, which is the House of Elders, owe a rasponsibility to the
nation, | hope that the debate in this House will bring back some sort of
sanity in an otherwise maddening situation. Sir, | am really astonished to
find out that some of the very preliminary precautions, which the
Government of the day should have taken, were not been taken. Is it not a
fact that the place Godhra where the incident took place first, had a track
record of communal disturbances? It happened in 1980; it happensd in 1988
and it happened in 1992. Was it not known to the State Administration?
Were they not aware of it7 And when a train bringing the kar sevaks from
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Ayodhya is being brought in, was it not the responsibility of the
Administration of the day to take precautionary steps to prevent such
incidents? And when such incidents took place, was it not the responsibility
of the Administration to see that it did not spread to other parts of the
State? Instead of that, what did we find, Mr. Vice-Chairman, Sir, from some
of the utterances made by the person, having a very responsible position,
who holds a Constitutional office, the Chief Minister of the State? He is
alleged to have stated, after the incident at Godhra, I am absolutsly
satisfied with how the police and the Government have handled the
backlashi | am happy that the viclence has been contained!" Viclence is
continuing till today, the ninth day! He said that with the entire population
of Gujarat very angry at what happened in Godhra, much worse was
expectadl Assuming that the people of Gujarat are angry, assuming that a
section of the population of Gujarat is infuriated, could the Chief Minister of
the State speak in that language? Could the Chief Minister of the State add
fuel to the fire, instead of putting a bucket of water to extinguish the fire?
Therefore, this is the area where, | think, we should have some reflection
over what has happened and why it has happened. Is it not a fact that,
immediately after the incident, the Prime Minister appealed to the Vishwa
Hindu Parishad to postpone their programme for the construction of a
temple? If you look at the scenario in which these ghastly incidents took
place, and are taking place till today, you will find that an atmosphere was
created. ANnd that atmosphere was not created in one day. Just on the
25" February, we were told by the President of the Republic--in para 6 of
the President's Address, which he delivered to both the Houses of
Parliament, he mentioned it, and expressed satisfaction, of course, the
satisfaction of the Government, because every word is drafied by the
Cabinet-- that the whole nation resolves to fight terrorism, cross-border
terrorism, which is destroying this country. Satisfaction was expressed on
the overall consensus of the nation's resolve to fight terrorism. That was
delivered on 25". And what happened after two days? A situation has
been created; | do not know whether it is authentic, but, in Gujarat, some
unsigned leaflet has been circulated -- | have got a copy of it-- wherein an
appeal is being made: "Boycott Muslim goods. Boycott the services
rendered by the Muslims.* Somebody is saying, "1 do not want the Muslim
Votes! | do not want the support of a particular community! And the
persons, occupying the highest Constitutional offices are indulging,
sometimas, in these types of rhetoric!* That creates the atmosphere, and
that atmosphere creates the Frankenstein where a man, after 55 years of
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Independence, after 52 years of adopting a secular Constitution, with folded
hands had to appeal to the security forces of this country, “Please protsct
me; | am a Muslim; | belong to a minority; | have been surrounded by
persons belonging to the majority communityt” Therefore, this is just not a
communal incident or a mere communal holocaust.  This reflects on the
serious weakness of the system. | am not passing on the buck to any
individual. We have (o collectively own this responsibility. Those who are in
authority just have not been able to create a situation where the State
would be in a position to dispense justice, to discharge its normal
Constitutional responsibility, dispassionately and impartially. In fact, in this
whole sordid atmosphere, only yesterday | found a little satisfaction when |
saw a newspaper picture, where a small girl, who came out of residence
during the curfew, was being cradled in the arm of a security personnel.
Naturally, the girl was scared seeing the arms and the uniformed person.
But the security personnel tried his best to console the girl and to keep her
happy. That should be the normal picture. But what is happening there
is totally unnatural. Why bas this unnatural atmosphere been creategd? |
am not concerned with how the temple will be constructed or what is the
disputed land. Just at this moment, we will have ample opportunity for
discussion. But is it not a fact that the whole atmosphere was surcharged,
the atmosphere was surcharged with emotion? Does it require any great
scholar to invent that whenever the question of the temple construction
comes, rightly or wrongly, emotion runs high and creates an atmosphere
which leads to viclence? Is it not the responsibility of the Government of
tha day, whether it is the provincial Government or the Government at the
Centre, to defuse that type of tension? | understand that winning electoral
battie is important for every political party. In a parliamentary democracy it
is very important. One must have the majority. But is it more important
than the security and safety of the nation? Is it more important than the
integrity of the nation? Is it more important than the overall image of the
nation? The Government of the day had sent all-party delegations to all
over the world to convince the world that we, to whatever party we belong
and to whatever political philosophy we subscribe, are all united in the fight
against terrcrism and to build up an international opinion against Pakistan,
Pakistan was isolated. International opinion was built up. But what would
be the picture now? What would be the image of the country? When that
picture of a young man, seeking help from the security forces to protect his
life just because he belongs to the minority, goes out, what type of image
would be projected? Please don't forget that that photograph was taken
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by the Reuteur and it was flashed all over the world. Peopte living abroad
would consider that in the largest functional democracy of the world, the
minorities are not safe. Would it be the correct picture? Was it absolutely
necassary? The Government of india was repeatedly requested, *Please
deploy the Armed Forces, the secwity forces”. It does not involve any
major political decision. Whenever there is a communal conflict, whenever
there is a serious break down in the maintenance of public order or
deterioration in the law and order situation, the Magistrates have the power
to call the Armed Forces. We were told that they are kept as stand-by,
‘What do you mean by stand-by? You may take some time for depioyment.
You may take some time for their movement from one place to another
place. Was there any doubt that the State administration in Gujarat totally
failed to protect the lives and properties of the minorities or of the majority -
community -- ket us not bring in the question of the minority communities or
the majority community -- lives and properties of the people, lives and
properties of the citizens of this country? !s it merely a question of State
jurisdiction? Doesn't article 355 vest the responsibility with the Union
Government not only to protect the State from external aggression but also
fo protect the State from internal disturbance? What does it mean by
internal disturbance? 1 am not a lawyer. Great lawyers are present here.
They can explain it. But, why is article 355 stil there with the old
phraseology? The expression 'internal disturbance' has been removed from
article 3568. But it is still there in article 355. Why is it there in article 3557
If the Union Government feels that it is necessary to intervene to protect a
State from the internal disturbance, article 355 provides an opportunity to
the Union Government, t. ake appropriate measures. With due respect, |
would like to know from the hon. Home Minister: What action did he take?
What advice did he give? What was the compulsive reason for delaying the
deployment of armed forces? Surely, | am not interested in knowing about
the classified information as to where the armed forces were stationed, as
to where they were staying and what was their route of movement, But
was there any compuisive hindrance in the deployment of the armed forces?
Had the armed forces been deployed earlier, perhaps many lives could have
been saved. Mow is it that even after the 9" day you are not in a position
to prevent it7 Even if it is a disinformation campaign, even if it is a rumour
that no such attempts are being made to boycott the Muslims socially and
economically, Is it not the responsibility of the Government to build up a
massive propaganda through the electronic and print media to ensure that
the people are not carried away by this dis-information? Has anything been
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done in this rega.d? Or, do you seriously believe that whipping up the
feeling of one community against the other would give you a political
dividend and that is why you have to indulge in these types of activities
and keep your eyes shut when these types of developmenis take place? |
do understand the inherent contradiction in you. But when you have
assumed the office, when you have taken up the responsibility to rule this
country, you have to rule and you have to govern. However difficult it may
be for you to manage your inherent contradiction, the responsibility lies with
you. The people of this country have given you the responsibiiity, Most
raspectfully, | would suggest to the Government of the day either govern
or get out. Enough is enough. [t is your responsibility. It is nobody else's
responsibility. We are told so many. times that you will have the opportunity
for a discussion, on other occasions. But the Government of India cannot
manage its own coalition partners. The ruling flest cannot manage its own
coalition partners and the help of the religious leaders ought to be sought.
And, we have read in the newspapers that they managed the support of
some political parties, managed the suppont of some contesting groupsl
You are abdicating your responsibility. You are giving up your responsibility.
You cannot do that. You are accountable to the people of this country who
have vested the authority in you, who have reposed faith and confidence in
you. That is why they have given you the numbers which they have not
given to others, and you are thers. You ought to discharge your
responsibility. There is no way out. And, discharging the responsibility is
not indulging in whipping up of communal sentiments. A way must be
found out. | do hope ang | do sincerely believe that when the all-party
delegation is visiting Gujarat tomorrow, thay will convey a message to the
peopie of that State, who are suffering, that the whole nation is behind them
at this hour of crisis, at this hour of distress. Confldence in the
administration must be brought back. And, how can this confidence be
brought back? it is not merely by giving an order for a judicial probe, which
will take weeks and months, Was it not necessary on the part of the
Government to react and respond in an urgent manner, by making some
swift changes in the administrative set-up, where the administrative
machinery had palpably failed? At least the good intention of the
Government could have been established. | do not know whether the
Home Minister had visited his own constituency, the State, which he
represents. But, apart from his own constituency, as the Union Home
Minister, he is entrusted with the responsibllity of maintaining internal
security, to provide help to the State Governments, as and when they need
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it. 1t is not unknown to him. They have been in Government for full four
years. Each and every State's own capacity and ability to handle a crisis of
this magnitude is well known to him. And, what measures were taken? Is
it not their responsibility to inform the House, to inform the people of the
measures taken by Government? Instead of passing a value-judgement
saying it was a reaction to a particufar action and that it was a revange to
particular atrocities they shoutd have taken preventive measures. People
may go frenzy. Pecple may lose sanity. But can the administration afford
to lose sanity? Can the Ministers afford to lose sanity? This is the question
which has to be answered. And, | do hope, Sir, even though it is late, the
Government will rise to the occasion, forgetting the reaction it will create in
their own so-called constituencles. But their primary responsibility is to
protect the integrity of the country, to protect the State from internal
disturbances, to protect the country, to protect the lives and properties of
the citizens. If you are unable to protect them, | am sorry, Mr. Home
Minister, you have no moral responsibility, no moral authority, to be in office,
Thank you, Sir.

SHRI GOPALSINH G. SOLANKI (Gujarat): Mr. Vice-Chairman, Sir,
this discussion is taking piace in the context of a particular halnous Incident
which took place at Godhra on 27th February moming. Beafore going into
some aspects, including the constitutional aspects of it, | would like to give
the background of Godhra city and the State of Gujarat at large. Gujarat is
a State which believes in peace, and it has maintained communai harmony;
the people of both the communities at some places are living together. At
the same time, | would like to bring to the notice of the House the
background of Godhra Station and Godhra City. - There is cormmunal tension
in Goghra because, in 1947, there were riots, and a Collector was attacked.
That was pre-planned. Then, in 1947, many paople who had migrated to
Pakistan, came back. Therefore, they have their relations there. Apart from
this, 1 would also like to say that that is not the only incident when the law
and order situation has been disturbed in the State. | do believe that the
State must provide security to the people and ensure safety of its people.

On March 27, the Sabarmati Express was reportedly running late by
four hours; it came around 7.30 and stagted leaving the station after five
minutes; there was chain-pulling; and the whole thing was engineered; a
crowd was found waiting at a distance of about 800 metres; the train was
forced to stop; pelting of stones started and, immediately, there was arson;
it was set on fire and the compartment was fully burnt. Compartment No.
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S - 6 of the Sabarmati Express was attacked then and- thers by the
miscreants. The fire brigade was also stopped by the President of the
Municipal Council. It was not allowed to come; people were lying down on
the road. Fifty-eight persons were scorched to death. Furthermore, | would
like to inform the House that those who prevented the fire brigade from
going to the spot, have been arrested, and they belong to the Congress.

ft o o (77 w2 HF 2 a9 A wo A FRY (e,

SHRI EDUARDO FALEIRO (Goa} it is not correct.
...{interruptions}...

SHRI GOPALSINH G, SOLANKI: It is true. ...(nterruptions)... Al
the five Councillors belong to the Congress. Here is an advertisement. |
authenticate this advertisement; it was published on the 10" of May, 2001 --
not now -- expressing their gratitude that they will maintain the unity and
integrity of the Congress; when they were elected to the municipality. 1 do
not want to criticise. But | am saying that it was pre - planned, when the
train was attacked. | would also like to say that they all belong to the
minority community, Despite that, | do not want to criticise. In addition to
that, | would also like to say that it was not an act by one community
belonging to Godhra only; there seems to be some hand behind this
heinous crime. So far as the maintenance of law and order in the State of
Gujarat is concerned, it is not that our Chief Minister did not take any
interest in maintaining law and order or in bringing back normalcy. The
Chief Minister immediately visited Godhra. Paramilitary forces were also
deployed. Four Ministers were deputed on a permanent basis for bringing
back normalcy in Godhra town and in the district. At the sama time, the
hon. Home Minister has also visited Godhra. He has also appealed to the
people to maintain peace throughout the Stata of Gujarat.

Here, | would iike to go back to 1880, 1947, 1969, 1986, so far as
communal riots are concemed- ...finterruptions)..., It has been referred to
by the hon. Member also, ..finferruptions)... 1980 has bsen referred to.
...{interruptionsj...

Sir, just 150 metres away from the present scene of offence, In
1980, a house was cordoned off, locked from outside, and a family,
congisting of seven persons, was scorched to death by sprinkling petrol and
diesel. Not only that; among the people who were scorched to death, there
was 8 seven-year old boy and a 70-year old person. In 1991, there was
Congress rule in the State of Gujarat -- they talk of maintenance of law and
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order in the State -- when curfew remained in force in Godhra for 360 days,
and the people were tortured like anything. In 1969 also... am g @ W&
...(3F)... This shows how the people were tortured during your rule.

AN @ e wfkd (o wlwmk: uER g & & ®N MW 3@ off M7
FIT AER HIG T W7 L.(maEn).. How are you justifying it?

Surreas (A7 v iR Ss): sy puw ARt | .(zmam)... e Al
am &g ... (=EEurE)...

" SHR! GOPALSINH G. SOLANKI:  Sir, while comparing it with 1980,
I would like to say that the hon. Chief Minister given shoot-at-sight orders,
to control the situation.

Syt (sft v viws BIR): s = e gl L (eEam)...
SHRI GOPALSINH G. SOLANKI: Within 72 hours, the military was

deployed in the affected areas. Here, | would like to cite an example. In
1969, there were communal riots for days together. Ahmedabad city
remained under curfew for 46 days. Was it a case of maintenance of law
and order? Oid you provide security to the people there? Furthermore, |
would like to bring to the notice of the Houss the incidents of 1986, when
Ahmedabad city remained under curfew for 60 days.

it argw Ay PR (ma wew): wEin Sty wEeE, e Wl §
Mo N I F Rt meaad t 5 oga Toa gan & A &w
W Tod IR W Y\ 7F Ad Dg) (=EaErE)... TeRh g8 & @ wa S
.. HAET)...

SHRI GOPALSINH G. SOLANKI: it is about the maintenance of
law and order, ...{interruptions)...

N @ gEeE wifkd o @ fawg @ 9w ox AfaT) e R B Ry
R A g L. (EEEE)...

T e R (v wRw): e A o gan & wm oaw wE R
o ().

it @ TR A . wn e waA @d & oEd o gan & 9w s
e AL LL(REE)...

SHRI GOPALSINH G. SOLANKE Sir, | am comparing that
particular rule of Congress with the rule of B.J.P. in Gujarat. How did they
control the situation then? . .(interruptions)... Sir, during the Nav Nirman
agitation, curfew remained in force in almost all the towns and villages of
Guijarat for 63 days. ...(Interruptions)...
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Sueneas (v viww $fm) ¢ ey em AR . (zEem)...

SHRI GOPALSINH G, SOLANK!: That was a small village of about
500 people. Curfew remained in force for such a long time. | was an eye-
witness to that. Sir, the Government of Gujarat brought the situation under
control within 72 hours. Only sporadic incidents took place Initially from 28"
to 1%, for two days. | want to know where the Leader of the Opposition was
when the Godhra incident took place on 27", t would like to inform the
House that in no editorial, was there a sentence of consoling the people
and condemning the Godhra incident of 27". No such thing was there in the
newspapers and in the electronic media.

MISS MABEL REBELLO: That is why you want to create problem
there. ...(Interruptions)...

SHRI GOPALSINH G. SOLANK!:  Sir, normalcy is being restored in
Gujarat by taking very stern action. Very stern action has been taken against
those who committed these crimes. They have been dealt with according to
the law. | would like to submit one more thing, that it is the only
Government which brought tha situation under control in just 72 to 80 hours,
The Government _has taken every precautionary measure to bring the
situation under control, .../Interruptions)... Sir, | may also bring another fact
to the notice of the House that it is the only Government which shifted
many people from the danger areas to safe areas. Therefore, the State
Government is not at fault, | refute the argument put forward, for enforcing
article 355 of the Constitution. It is not correct to say that the Government
has failed there. Thank you, Sir.

SHRi NILOTPAL BASU (West Bengal): Mr. Vice-Chairman, Sir, |
must concede that | am very sad, but | am doubly sad to suffer not only
from what happened in Godhra and what happened thereafter, but also to
suffer with the knowiedge that it was because of the lack of protest on the
part of the Opposition that all these things happened in Gujarat. | was
hearing the BJP spokesperson addressing the press people. He said, "the
aftermath of Godhra would not have happensd had the Opposition
protested over the Godhra killings.”

| would like to place this on record that wa condemnad the Godhra
incidence with all the strength at our commangd; and we did not do this
after 72 hours or 108 hours; we have done it within 3 hours of our knowing
it. Some pressmen, in fact, told me that our statement reached the press,
even before the Prime Minister issued the condemnation statement on the
Godhra killings, That is not the issue.
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3.00 p.m.

For the sake of debating, let us accept that not to lack of action
on the part of the Opposition, he could justify what happened over there,
Unfortunately, Solankiji was making his stalement here the other way; he
does not understand what kind of damage, it is inflicting to the whole polity
and to the whole country. | would like to put a gquestion to the Government
on the 27" February incident. We know that what happenad was
reprehensible, The Government of India, immediately issued a red alert to all
the State Governments.

The question | put to the Government is: Are the Hindus, living
elsewhere in the country are less Hindus, as compared to Gujarat? Why the
incidence of the nature that happened in Gujarat didn't happen elsewhera?

Yesterday, the Indian Express came out with a report on what the
Gujarat Administration had done on its own and after receiving the red alert
from the hon. Home Minister's office. Did they have regular police drills in
the rest of Gujarat? The answer is, no. Did they contact any religicus leader,
ic make an appeal, for maintaining peace and tranquillity? No. Did they try
to make preventive arrests, even after knowing that the VHP has given a call
for the bandh? No, because the BJP itself was officially supporting the
bandh on the 28". The party which is in power in the State, is in power at
the Centre too, and it has‘all the powers and the authority, at its command
1o rectify the mistakes and the planning which might have gone into the
Godhra killings. They dign't take to any Constitutional avenues, in an effort
to console the people, whose sentiments might have been legitimately hurt.

What did they do? They called for a bandh. The BJP, officially went
out in support of the bangh. What were the pictures brought out by the TV
channels and the print media? They were not of the general peopie. They
were the people, sporting the saffron band, with thshool. Who were these
pecple? Thesa were the people in Godhra who indulged in this carnage.
This was the calculated use of an crganisational instrument. The VHP has
done this. Have we heard, tili now, a clear-cut condemnation from those,
who are saying that what happened in Gujarat is in response to the non-
protest by the Opposition? Have we heard from any important functionary of
this Government that the VHP has done this? They tried to placate them.
They cannot do it because the person who is in the Chief Minister's office
and the perscn who is the Chief Minister of Gujarat are a part of the outfit,
which has inflicted the body-blow on democracy. | know my friend, hon.
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Law Minister, will speak. Let him explain this. it is not a question of
Hindu-Muslim. Al over the world wherever there are democracies, the
maturity of a nation is known by the extent to which a nation or a state can
really protect its minorities. That is the crux of democracy. Unfortunately,
we find that when there are isgitimate concerns expressed about the
security and safety of the minorities, people say that this is majority bashing.
| am very sorry to say this, Woe did not hear Solankiji congemning what
happened in Ahmedabad and other places in Gujarat. Just now when we
are having a discussion because of the situation which has overtaken
Gujarat, he does not find it suitable to condemn it and really bring out the
facts how organisations like the VHP, and the organisations like the Bajrang
Dal behaved. How can they? Earlier, we had & discussion in this House on
the Report of the Group of Ministers. Tha hon. Leader of the House would
remember, because on behalf of the Government he was answering the
debate on the internal security scenario, He and many other people talked
about Madarsas. Some of the Opposition Members said, "Wherever thers is
any anti-national activity, we must check that," We had said that you
should take those communities into confidence and you must take action.
But, at the same time, what about the VHP and the Bajrang Dal? General
Shankar Roy Chowdhury is sitting here. He said, "Why don't you act
against all these people who in the name of religion are trying to destroy the
integrity of this country?* Now, conveniently, the Leader of the House
..{Interruptions)... | have the proceedings of that day with me. |f you want, |
can quote them. A pointed quastion was put. *"What about VHP and
Bajrang Dal? What are you going to do with them?" He said, *I will
express and communicate the concerns of some of the hon. Members toc
the hon. Home Minister.” That is it. There were reports that they were
distributing trishuls. You remember that, What follow-up action have you
taken on all these things? These were the kind of weapons that have been
reported by the etectronic media and the print media to have been used
during the carnage, There was no follow-up action. What was the
responsibility of the Government? Has the Government no Constitutional
responsibility and no accountability? The Guijarat Government allowed it for
one full day, on the 28". After so many people have been killed, this is a
strange logic. Are we living in civilisation? The Chief Minister there says, "I
have done very well. Why, because earlier riots could not be brought under
control in lesser time.  Now, | have done it very well." What is the
casualty? Please tell us. The official records say, it is more than 600. The
unofficial reports say, it is thousand. ...{interruptions)... If someBody has
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kiled women and children in that train, do you have to respond in the same
language? Irfan Jaffari -- Pranabda did not mention it -- an ex.MP of the
Congress, was calling the administration from 9 o' clock in the morning. He
was charred to death at 3.30 p.m. And the Chief Minister has the cheek to
claim before the full glory of the television cameras that he has done very
well. The hon. Home Minister also visited Gujarat and gave him a clean chit
that he has done a very good work. You please tell us, where are we
taking this country to? Why no other State has suffered the kind of blood
bath that Gujarat has suffered? What is the difference? The only difference
is that, in those States, there is no BJP Government. The only difference is
that, at no other place, the VHP or the RES is s0 strong. S0, your claim
that you are great patriots and great defenders of this nation's unity and
integrity, and that nationalism is your birthright, is {otally hollow. It has been
proved by the Gujarat incidents. When we raised some issues regarding
the CAG report, regarding the corruption which has taken place in the
defence procurement, what did you say? You said, 'we cannot raise it
because it is not conducive to national security. It will have an adverse
impact on the Armed Forces of this country.' This was your logic. Now
what happened? Who gave the 12" March deadiine to the VHP fellows?
Tell us. Who insisted? It is the VHP; they went to the Prime Minister and,
he, all of a sudden, announced that by 12" March, we will have a solution
to the Ayodhya issue. You gave legitimacy to VHP. What is the locus standi
of the VHP? What are the bona fides of the VHP? Are they the elected
leaders? How can they gpeak on behalf of the entire community? You tell
us. What is the basis? This election has given a clear sign that Hindus are
not accepting you. You did whatever you wanted to do, in Uttar Pradesh,
but still you lost. You did whatever you wanted to do, in Uttaranchal, but
you lost. You did whatever you wanted to do, in Punjab, but you lost there
alsc. The Hindus are not with you because the Hindu religion is not  fragile.
It is not that certain anti-national elements will come and attack and kil
some of the innocent citizens, and the Hindu religion will feel threatened.
During the last few days, the Press in our country came out with quotations
from Tagore and Swami Vivekananda, as to the strength of the Hindu
religion. | think these VHP fellows do not have the birthright to claim that
they are the only legitimate - uphoiders of the Hindu refigion. You are
destroying the Hindu religion as wel. You are taking this line because it
suits you. Earlier, the hon. Home Minister had made a statement on the
fioor of this House. How can | say this? This was on 18" of November &
Gt &, B o ek N FEY & awa o) aa & Af wenefirer R wRgfre
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7% 1w & gquga €, but terrorism is something beyond that.' And Shri
Narendra Modi takes the same line. He said, 'since some people are
victims of terrorism, they will get Rs. 2 lakhs. And people who are victims
of communatl carnage, will get only Rs. 1 lakh.' This is the level to which
you have brought down the governance of this country. But, do you think
what happened in Gujarat and what happened subsequently was
communal? in communa! violence, some people become crazy, they

become emotional. But this was an arganised, pre-planned, genocide. *

] wouid like, through you, Sir, to ask the Home Minister, if
Shri Narendra Modi had belonged to any other party, particularly, an
Opposition Party, what would he have done. Now ! find, Shri
Thirunavukkarasu has come back. | don't find ocur other friend, Shri
Virumbi. Oh! Mr. Virumbi is sitting there. So, Mr. Vice-Chairman, Sir, at the
drop of a hat, under section 3583, this Government sent many people o jail,
What was their fault? In Bengal, under section 355, the Central officers were
also sent to jail. Can a Chief Minister continue in his office after doing all
this? Shri Jaswant Singhji is very much concerned about our international
image. He talks of global concept of democracy. But | want to know
"international coalition” against what? Have you seen the cover of the 'Time
Magazine’? Bloody India. This is what is written on the cover of that
magazine, Have you seen the CNN? It has termed those hordes of VHP's
Karsevaks as Hindu terrorists. | want to know why the anti-criminal laws
were not applied to all those people. Till 27", only two arrests were made
in Ahmedabad. Two Muslims were arrested because they were shouting
some slogans. Do you want to say that it was a chance incident? No, it
was not s0. People have seen how two shops, on both sides, belonging to
a particular community, were spared, and one shop in between, belonging
to the minority community, was set ablaze. Al the centres concerning
Muslims, like the Waki Board, the Minority Development Corporation office,
elc. were destroyed. A senior police officer was chased by the mob. A
judge had to take sheiter in his brother's home. And, still, you are saying
that everything is normall  Shri Sofankiji would claim that things have been
brought under control. it is a great achievement of the Cujarat

»
Expunged as ardeted by the Chair.
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Governmentl.....(Interruptions)...  Sir, | would like to say that for the last 3-4
months, things were allowed to drifft. The VHP was allowed to create all
these things. There are reports in the Press, stating what the Karsevaks
were doing. | want to make it very clear; | am not doing this 1o justify what
happened in Godhra; | am one with anyons of you, and those on the
Treasury Benches in condemning what happened in Godhra, but the
atmeosphere was surcharged, and you were negotiating with them! You are
legitimising them ...{Infarruptions)... ’

SHAI B.P. SINGHAL (Uttar Pradesh) : Mr. Vice-Chairman, Sir, had it
been connected with Ayodhya, besides Godhra, this trouble would have
taken place in seven other places. .. fnterruptions)...

IgauTeay (3R var vie BIRTS) ¢ oy Al a9 T

SHRI NILOTPAL BASU: You are feeling sorry that it did not take
place in seven other places ...(Interruptions)... You are unhappy that this
did not happen in seven other places. | understand your difficulty, but it will
not happen anywhere else, because, there, you will not get the kind of ’
that you have got in Gujarat.

Iuwurery (31 T vE i) Fe e B )

SHR! NILOTPAL BASU: Therefore, Sir, we plead with the
Government that Narendra Modi has to go. The Home Minister must
explain to us as to what action he has taken against the VHP. They are
acting in the name of raligion, but they are thugs . They are criminals, and
every criminal law of the iland should apply to ail those people who were

involved in the carnage - what | called in the morning -- * genocide of
helpless peopls. Thank you.

SHRI KAPIL SIBAL (Bihar): Mr. Vice-Chairman, Sir, | stand to
participate in the Short Duration Discussion on the Gujarat incident,
Recently, Gujarat suffered from a natural calamity in Bhuj - an sarthquaks.
And, today, we see Gujarat suffering from yet another earthquake - a man-
made calamity.

Sir, my heart goes out to the victims of the violence perpstrated
either at Godhra or subsequently. And, | pray to the hon, Membars of this

* Expunged as ordered by the Chair.

730



[7 MARCH, 2002) RAJYA SABHA

House that it is not the time to blame cne political party or the cther. We,
as Members of the polity of this country, have to do some introspection,
and, you, Sir, in Government, when you claim to represent the national
interest, must not only do introspection, but you must send out messages
to the ordinary folk of this country that you do not stand for one community,
one section of the people, but you stand for all Indians, no matter what
creed, what religion, what class they belong to.

On the 27" of February, at 8.00 a.m. a train reached Godhra, and, |
am sure, the inquiry that is being set up will tell us what happensd. But it
is extremely unfortunate that as it left the station, the chain was pulled and
innocent people were massacred; 58 of them burnt alive. And whosoever
did it, be it a Muslim, be it a Hindu, be it anybody, will not go by the colour
of his religion, but we all together must stand up and say - no matter what
community we belong to - ‘he is a criminal and must be punished for what
he has done.'

But, Sir, | was very pained to hear Mr. Solanki today. Pained,
because he wanted us to congratulate, in a sense, by saying 'look what we
have done in Ahmedabad, what the State Administration had done in
Gujarat, is exemplary., Within seventy- two hours, we brought everything to
order." Sir, | beg of you and | beg of the Treasury Benches. For 53 years,
we have tried to keap a Constitutional balance in this country, 10 keep this
country together; and it is only in the last three years that we have seen
such forces unleashed in this country, which, if not tethered, will create
such viclence that you and |, Sir, will not be saved. It can be that in any
given place in India there is communal violence; it can be that individuals,
because of the emotional situation that they are in, bring about violence.
That is possible, Sir. But the violence in respect of a situation relating to
communal frenzy is different from a violence which is allowed to be
perpetrated by the State. That is the difference. Why is it that Afghanistan,
as a nation, was said to be sponsoring terrorism? Because that was its
State policy. Why is.it that Nazi-Germany sponsored terrorism? That was
its State policy. If, Nazi-Germany, allowed five million people to be kKilled, it
is not as if that was not a crime against humanity; exactly the same thing is
happening in Gujarat. Hers is a Chief Minister of Gujarat who says, -- and
he evokes the Law of Newton -- 'Every action must have an equal and
opposite reaction. A physical iaw is being referred to by the Chief Minister
of a State, after that horrendous tragedy at Godhra and what happened
thereafter. Do you expect the Chief Minister of a State to do that? Here &
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a Chief Minister of a State who said, and | quote what he had said, He
said, "As far as the incident of Goghra is concerned, ali those. who
perpatratad it will be dealt with under the POTO.* That is what he said.
Here is a Chief Minister of a State who has said that as far as the victims at
Godhra are concerned, they will get Rs. 2 lakhs as compensation, But as
far as the other viclims are concerned, they will get Rs.One lakh as
compensation.

[THE VICE-CHAIRMAN, (SHR| T.N. CHATURVEDI) in the Chair]

Can we, in this country, as a responsibie polity, aliow such a Chief Minister
to continue in office? And if he does continue in office, doesn't it reflect the
collaboration of the Central Government? | will just give you a couple of
instances. You say that the police was, in fact, active and was protecting
the citizens. | will give you just one small incident. 1t is reported in the
Indian Express of February 28. |t says, "Several police officers told the
Indian Express that they had been told 'not to be firm' with the rioters.” No
one in the Government had drawn the line. So if kept getting blurred. |
quote further: "The most shocking case was evident at Hatkeshwar Circle.
Three houses in a row were in flames and 100 feet away, policemen,
including ACP rank officers, sat in chairs taken out from the nearby shop.
When asked, one of them said, "Let them do something also. After all, so
many people were killed in Godhra®, said DCP, Zone-V, R.J. Sawani, under
whom the area falis. Here are names of police officers, who turned a blind
eye to the violence that occurred subsequently. And you congratulate the
State Government and the Chief Minister of Gujaratt What a shame it is that
you can have the courage to stand up in this august House and say a thing
like that! ...¢nterruptior)...

SHRI B.P. SINGHAL: And you could say a thing like that in 1984.
This is what happened in 1984. Don't forget that, please. ...fInterruptions)... .

THE WICE-CHAIRMAN (SHR! T.N. CHATURVEDI: Let Mr. Kapil
Sibal continue, please.

SHRI C.M. IBRAHIM (Karnataka) : He is a retired police officer,
finterruptions)... .

THE VICE-CHAIRMAN (SHRi T.N. CHATURVEDI):: Mr. lbrahim,
please lst him continue,

SHRI NILOTPAL BASU: Let the Home Minister see what kind of
Members he has got. Is this a justification? .../lnterruptions)...
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THE VICE-CHAIBMAN (SHRI T.N. CHATURVED(): Please et
Mr. Kapil Sibal continue.

fi Al gardly ;. s @ Red R ¥ 9 g ol amdd
. (FIEH)..

Suwired (3t &.ga. wgEdt ) ;- oy A e fre L (srmamE)..

Mt wven e (o dure); EEE Aaom & R oanv @) weafyea
w®IEE )

Sewnas (ot Aga. wgdd ) wah, MWy o (@), aw R
ifegl ...(amEam)...

st Aferend dgan (ewd): @ gfem @ el @ Rer @ @ #, g am
EEGECIRCR S

SHRI KAPIL SIBAL: | beg of you, please let me continue.
...finterruptions)... . | did not interrupt anybody. | request my learned friends.
Sir, the hon. Member is very right. He talked of 1984. Let him talk of 1984
and let him show the true colours of his Party to the psople of this country,
I have no problems with that, You are only exposing yourseives further. Say
maore.

THE VICE-CHAIRMAN (SHRI T.N, CHATURVEDI): Please continue,
Mr, Kapil Sibal. Do not enter into an argument with him.

SHRI KAPIL SIBAL: | am continuing. Let me quote another report.
In the Bodhadev area, a mob targeted a tasty restaurant, broke its iock,
dragged the furniture out on the road and set it on fire. "There were a fow
people who called up the police on their mobiles. But though the police said
they would be soon there, they did not arrive well until the incident was
over." | do not want 1o go on quotiﬁg newspaper after newspaper, incident
after incident. What does this show? This shows that the machinery of the
State Government collaborated with the mobs, who actually indulged in the
killings that led tc the death of more than 800 people. The issue is not
whether a particular communal ¢clash took place or not. We are talking
about the governance here, we are talking about the State Government. The
issue is, was the State Government a collaborator or did it turn a blind eye
to what was happening in Gujarat? That is the issue. And the Central
Government is directly responsible for this. My dear friend, Mr. Mukherjeg,
rightly pointed out that under Article 355 of the Constitution, it is the duty of
the State Government to protect the citizens of the State from internal
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disturbance. it is the duty of the State Government as well as the Central
Government, Did the Central Government perform its duty? Even
Mr, Fermnandes, when he visited Gujarat, made a public statement, *I am
not satisfied with the way in which the State Government has defended the
people of Gujarat." Even he was not satisfied, Of course, the Home Minister
chose not to go to Gujarat at this most crucial moment. He realised what
was happening in Gujarat. So, Sir, the point that [ am making is that, today,
you have tried to fracture this polity to such an extent that you will not be
able to remedy the polity unless you take strict action, and unless, by an
example, you tell the people of this country that as a National Government,
you will protect everybody, no matter to which religion he belongs to. Now,
the problem is that you sent the Army. You have said that you sent the
Army. The Army reached thers only on the 1% March at 2 PM. Why did you
send the Army? Why does the Army conduct a flag march? For the
purpose of assisting the State Administration, and to control the situation,
as it arises. But, if there is no State Administration, and if the State
Administration itself is collaborating, what is the Army going to do? The
moment the Army reaches, it has to be provided with maps, it has to be
provided with sketches, where the problem is taking place. But if the State
Administration is absent, and it is not giving a helping hand to the Army,
what is the use of having the Army? There was no effective deployment.
30, the State Administration failed. There was no effective deployment of the
Army. In fact, it is a very interesting story. Some of our people went to
Gujarat, and | will tell you a very interesting story of a senior person, who
actually works in NDTV. After having conducted an interview of
Mr. Narendra Modi, he was going back at 11.30 at night, and his car was
stopped by a mob. They said: * please show us your Hindu identity, We
want to know whether you are Hindu or not." Then, somehow, he managed
to escape. | can give you the name, | do not want to disclose it in public.
He went a k.m, further, and this was about 4 kms from the Chief Minister's
residence, and | have myself confirmed the facts from him, where he was
again stopped by a mob, and when he was stopped, this time he was not
spared. People with trishuls, actually broke the windows of his car, with the
cameras in it. They said: “"Show your identity.* Then he had to show his
identity, Then they said: "Say, Jai Sri Ram.® Then he had to say "Jai Sri
Ram“. Then, one of them said: "My day is not complete, because | wanted
to do something, and | cannot find that person in this car.* That has
happened in this country under the eyes of your administration, and you
want me to congratulate your Government, Certain persons were not

734



[7 MARCH, 2002] RAJYA SABHA

allowed to come into hospitals in the State, though they were burnt and
they were seriously injured. Should we congratulate that Chief Minister? It is
a shame on all of us, not just you. It is a shame that we, as a polity, have
not risen to the occasion, and still we want to beat the drum of the Ram
Mandir, to raise emotions to this level, so that these things can happen.
What is the source of this conflict? The source of this conflict, ultimately, is
the calling of the bandh, and the building of the temple in Ayodhya on 12"
March, That is the source of the problem, and once that happens, there is a
generation of emotions, and | can understand that. But we arg living in the
21* century, not in the 15" and 16" century. Are we going to allow religion
and politics to be intermixed for the purpose of taking some palitical
advantage? Please remember, that uitimately, history is not going to forgive
you for what you have done for the last three years. What kind of situations
this country has had to face in tha last three years. And Mr. Home Minister,
what were you doing in Delhi at that point in time when Gujarat was
burning, when people were making phone calls from a housing society at
g AM.? When there was a threat to S.R. Jaffri, he was making phone calls
to everybody, inciyding people in Delhi. The Police Commissioner, Mr.
Pandey, knew that there was an attack, and he was burnt at 3.30 in the
afternoon, Nobody came to his help. Why? For what purpose? What is your
political objective? What do you want to do to India? Do you want to burn
India? Do you want peoplg in this country to start fighting on the streets,
instead of fighting poverty, fighting hunger, asking for basic amenities of life?
Is that your agenda just to be in power? And | do not say that, that we are
not to blame, Certainly, all political parties are to blamse. | am sure, at some
point of time, all of us have done these things, but not to this scalg, not to
this magnitude, not with this kind of complexity, not with this kind of
sponsorship.  Never, never, never, And if somebody has cione anything in
the past, we suffer for it. | do not say 'no' to that. But that is no rationale
for you saying "You did something at such and such time; so, we are going
to do it today!" That is no rationale. That is certainty not a State policy. it
can't be, because you are functioning according to the Constitution of the
country. When you are in Government, you are not BJP; you are the
Government of the day; you are above politics; you represent every
Congressman as well, not just the BJP, because you have to protect the
interasts of avery citizen of this country. So, why do you think in terms of
BJP and Congress at this point of time? After all, when we are born, we
are not Hindus and Muslims; we arg human bsings. We are given names.
We are identified by our names given by our parents; that is how we
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become Hindus and Muslims. We function in the same way, we think in the
same way, we have the whole sane sense of humanity, and if some people
have gone astray, piease deal with them. Those in the VHP who have done
wrong are common criminals of this country. They do not belong to either
this religion or that religion. They are just ordinary criminals. And, please,
rise 10 the occasion, to deat with them, as criminals. And they form a very
small segment .. (nterruptions)... They form a very small segment of a
socisty. _..(Inferruptions)...

SHRI'  GOPALSINH 9 SOLANKE Mr. Kapil, | think, you bhave
forgotten 19841 . {lnterruptions)...

SHRI MANOJ BHATTACHARYA (West Bengal} : What do vyou
mean by this? ...fInferruptions)...

Bl PPN W (AEw): frad aRenall W areR gan, w=El W amER
g? L..(eEar)...

sl wven AT} - Afkenet oY e gan L (smaEr)...

Symwreay (oft Agn. agddh) - wwen A, Rraa wEe B Ao dHfm
..(aaars). . fyee awg o e Mag | (aems)...

SHRI NILOTPAL BASU: You are only proving his point.

THE VICE-CHAIRMAN (SHR! T.N. CHATURVEDI): Let Mr. Sibal
continue. ...(Interruptions)...

SHRI KAPIL SIBAL: 1 am glad, Sir, ...finterruptions)... Solankiji, 1
am so happy that you mentioned to me '1884', and | tell you that | have not
forgotten it. | have not forgotten it. 1 tell you how. | have a house in
Maharani Bagh. There are three Sikh gentlemen living in Maharani Bagh.
One of them was a very dear friend of ming. | saw a mob passing by, and
| knew that they were going to attack his house. They were targeted just
as, in Gujarat, shops were targeted. | called him up. His wife was almost
on a deathbed. We removed those people from their housé. We brought
him to our house. And, then, this mob went to that Sikh gentleman's
house. They burnt his house. We carried bucksts. We carried buckets,
and we doused those flamas. And you talk to me about 1984! You douse
the flames of the people of Gujarat, and | will salute you! But don't talk of
1984 to justify what happened today in Gujarat. Don't talk about that.
...{interruptions)...

it More F N WIEE ; yeeme dw-Em TR e | L (FEUE)..
736



[¥ MARCH, 2002] RAJYA SABHA

Sraweny (A Hga eg¥) 0 wEd R oam i
...(zmaE)... e st @ e fifae | L (erEEm)...

s aven el 0 ou A T & o9 Tw-vdElw AT WO
...(EarE).. . IM-vEm TR g8l 12, 9 T8 e | L (@RaE)...

Srarens (R Aow. wgdd) - dfer | L (wam). 9 fraa B B
oA dife | L (Eam)...

s v vl ;1984 Jmgw B oswEmd RO dwm e )
... (REET). .

SHRI B.P. SINGHAL: Steps have been taken in Gujarat aiso.

SHRI KARIL SIBAL: Don't tell me about 1984, ...[Interruptions)...
One second, one second, one second. ...fInterruptions)... My good friend,
Mr. Jaitley, ...(Interruptions)... 98 a1 A4 HIFAT a0 orq ¥ % | That is not
the issue. The issue is that we, as the nation, have to rise.
..(interruptions)... That is not the issue. Those who perpetrated the 1984
riots must be punished, brought to book and given the severest
punishment, | want a statement from the Home Minister that a sitting Judge
of the Supreme Court will conduct an inquiry and it wilt be an open-ended
inquiry to punish those hoodlums, those goondas, those criminals, those
who killed pecple in Godhra, these who killed people thereafter in
Ahmedabad, Surat and other places. | want a statement from the Home
Minister and | want that Chief Minister to be dismissed. Why? This is the
staterment that he made. He says, "We should be happy that curfew has
been imposed only in 26 places, while there is anger and people are buming
with revenge”. | can see an ordinary VHP man making that staterment. But
when a Chief Minister makes that statemant, he has no right to be the Chief
Minister of that State. He says, "When the entire population of Gujarat was
very angry at what happened in Godhra, much worse was expacted®. What
is this? Thess are the words coming from the Chief Minister of a State.
Mr. Jaitley may remember that | was a member of the delegation which
went across the Yamuna in 1984 with Mr. Tharkunde. Mr. Nariman may
remember that. We went there. We are also Hindus. Merely because you
have someg protagonists like the VHP and we think in a different way do not
mean that we are not Hindus. We may think differently from you or we do
think differently from you. We are bold to say so. We are happy that wa
think differently from-you, because we don't want to destroy this country.
We dont play this kind of politics. Even if we get two seals in the
Parliament, this kind of politics will not ba played by us. You got two seats
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in the Parliament, in 1984. Please remember that, You are going back to
that position very soon. But what | am surprised at is the NDA partners
who are supporting this Government, It is those people that | am surprised
at. | can understand their agenda because we cannot expect anything
better from them. But, surely, those who are supporting this Government,
at least, must think twice after this incident as to where they are taking
India. We know where thay are taking India. But, surely, the NDA partners
must think twice. .../iIntsrruptions)...

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): We are thinking
about it. ...fInterruptions)...

SHAI KAPIL SIBAL: Very good. | am so happy. Therefore, make
it very clear on the flcor of the House. ...fnterruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Mr, Sibal, two
more colleagues from your party are there to speak.

SHRAI KAPIL SIBAL: Sir, | end by saying that the blood bath in
Gujarat has eclipsed the viclence in the Middle-East, the Indo-Pakistan
stand-off and even the Daniel Pearl murder in the Western media. Aimost
every newspaper and television network has been carrying wrenching
pictures about the madness that has seized the normal placid patriotic
country. Please let not the madnsss seize the administration of the State of
Gujarat and if there is madness in the administration of that State, | expect
the Home Minister to make a statement and nothing less than the dismissal
of that Government will do. Thank you very much. ‘

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Shri Mohd. Azam
Khan, You have nine minutes.

ot s sirorw @ (SR W) ¢ AT ST TRYEY, $aR AETE
AW, TED) T ¥ WEE | WY @ O B AR PR 9 e € v awt
e wean g & 5 o §w ¥ uw ot # Aiv ¥ pavt

aa
iﬁc
1
5
11
|

T I P A & L ().
SHR! BALBIR K, PUNJ (Uttar Pradesh): OCn the first day, nobody

—H

Transliteration of the speach in Pergian Script is available in tha Hindl version of the debate,
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condemned it. ...{Interruptions)... On the first day, you have aiso kept quiet.
.fInterruptions)... ~ On the first day, all the people have kept quiet.
..{interruptions)...

Irrens (sf A.wa. agdd) ¢ e Aver o, 99 e Eifer | S
A A, w9 g e, 99 gifen L (@Ee)...

it Ao 79 : o 9 for, a1 AW A o L (saEEr)..

sremend (s A, wqdd) - fioe S, g I den dife
...(EEE_). .

SHRI NILOTPAL BASU: | want 1o know whether he accepts that
charge. ...(Interruptions)... M he is happy, we are happy.

THE VICE-CHAIRMAN (SHRI T.N., CHATURVEDI): Mr. Khan, you
please continue.

ts sigme amew @E : R, 8 A9 W forn 9 6 usal Re fer At
¢ O T I9F 48 waeE gon & % R T Al & §ae™ e W ™ A
3 fred doifma &1 @ R ge o) war, 8 o wRa 4 39 A9 wed Fe
o1 & g ¥ ved el e e s s, A AR faeE W wmEyw
g et &, 97 Ao 1 991 JHUE ¢ ofR S AT 39 yEw @) wegd w1 B
ferg e wEL & L (=),

SHRI  B.P. SINGHAL: Sir, it s a wrong statement.
.finterruptions)... .

Iuwread (3 oA agEd) ;| e Hfog I
Tt e akeaadt ¢ A defler # oo gt .. (EmarE)...

IuaTeay (s A.u. wgddl) - wen o, € oA oW ¥ @ £ aom
HIEE IHS GT AW A AT W /IS e @ Arew Hg ) . (wmmars)...

o Sreee s @ A A e A A ¥ 1/5 Y B g yEE
AR AL i g b wnrRAMtamivd v g
g Arad &1 v 9T A B e R R @ o el e ow wew g 27
a1 T & siven A& #, 27 o B N gan € owet FiE oEe R fee
g T R e g s @ i A AR s ard wfRwe o e oW

eanstiteration of the speech in Persian Script is available in the Hindi version of the debata,
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#faw & g I el @ F39 ¥ g AR @ #fog & Feas ¥ e 1w
J fFet & W Feu g R 3, A N w2 @ TR B AR @ aw, @
3z @few o 3Pl A W 1ER WRR T gAd @, R wFRAT w1 W a1, 7% IWm
TR F I% A 8 4R W gordt W A 7 wRaw T g ke o 9w fab
fefrra, 4=, e, fig v+ Adm, 7w R Bl FIRYEE AW A TR
A wgw A Fral # qart g o, e ¥ SR¥AW T MM g anl 9% W g9
forr man1 @ga e a9 ¥ R AR o AW A o) wWwwe ¥ fog gu e
TN AT AR T NN, I RUF AN AT F
27T .. (FEuE)..

sy (R A4, aqid)) : R F T F A

i ArewE AW A9 L 3F 9 Ruee @ 99 Tea @1 W9 o g
= a7 w2 5 vy 9= ot & A 9 39 1 Ao g% B P afrwma @
qu f5m Al W FT WER F UE FA SR uew § e 18 oE 5 s
7 oy oy ufrwr e 83 ol ) Rgwm & =8 w8 R amom
..{IEE)...

o b qEeEE A sE Rgwm 87 aw awht gEm g
qaenE & qE 4 S wed K. (&), 39 s e . (sEee).. W
e BEd § 1. (mmaam) ...

Iuwwrae (ff .o wgdd) - B 49, g IR A g FReTA
o D

s Ahwwre oW W - o Ao ST qEenT & qx ¥ st aed £
Sowareas (At Ao, wgdd) ;o wEE, aU TR A IS IO aa

L

T |

taht Mg A9 WM ¢ AT GEAHE R g oW 2 39 ¥ WY 18
e T X R €| L (mEEE).. 7F aud | 9, g g aRee ¥ S g,
HROTHOUHO & &M &, I Z@ & o &, FreR ¥ v &1 = goomm +#
a1 IE @ A1l us A & A e amed At X stwr fm IR
T AR T, AGF A A aifeens fierre ® oA g dw d meme WS 9
IR 2w § TE % .. (EmaE)...

Igwrad (3R Ao, wgdd) : 49w, I awde g

¥ Transliteration of the speech in Persian Script ia available in the Hindi version of the debate.
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taf) Ay 9w W9 ;. T TF AW AT, FROTHOTHO F e A
e, s figy o & A & s, o o & dnl A g w7 gwafew
& am 2w @@ ¥ 2w & yam $R Y IR wdw A ww 5 qEeETE &
dre 7 TiffY, o TR f wWeEw = "R ¥ 55 W B oA F ag e D
R o dn g A Ase AR ¢ F o9 ® I M oAL s
nm -y

55 WE & e v s afd A 94, frd uoriifs |re & afda ¥ 9, arvefs
g & aff ¥ 9, frgeam A T W R g e 2 agedt 9 e & W
FRS At F= oapp ¥, T 2, S 100 WIS T & RA are 71 e e
IWT 56 W1 & @g R 2 Il Aol w e, g em el L (amam).

st Sy fam (TR W) sweET W B gE & L (emar)... R g
o awE B o & o e w® A L (aeam)...

SHAI BALBIR K. PUNJ: He is putting words on the mouth of the
Prime Minister, The Prime Minister has never said it

TR mﬁmﬁmﬁmqﬁwwtlm ﬁqﬁmﬁe‘:.'ﬁsﬁ
¥ AR O A, 3@ A T ey, T §Y TR BEA AW { A ord ¥ wd
aepa 7 &, v o TN, F¢ ot Aopa ¥ Wx AeYEad & owwmn,
i & w9 uw 41 €2, Tofe % w0 aE g ) TRdEeH & gl B IR
R TR T weay A § $w 2y 1y, AetwE o gate 1B R = ¥ e
QR E Q1w @ A @ amfat aen £ o) qane & o wedEeE, PR ® el
Rt T, qans B W AT I gy R, yEfg % e gE 49 g ) o® e
mt.mmmtlmwﬂwwmﬁmﬁmavmwm
T FIM - YR FEErE W FFS B R, w9 Al w1 & WY A arady A

mmﬂat R 79 wifie & 5 ¥ o guE s e # gax eh
a T ' I v B P i Ao, yefay B ool aegn & B aw wew w

'TrarmlitmtionofthespeemhPerslanScriptiuavaﬂablethHndvetsionoltmmbam.
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HEH WRE ¥ TR el @ paEE ge o 8, gefoe 5 e agm # B e
T, TR 9 B A W W, gafew ww F en S wifE g7 s e
¥ R o = o aoE | 99 a6 F 43 EY qu 9= eiR oo X o | T
T ARG FEF | TH ARG AEF § A0 serete Soon @i A swt A7 @ o foran ar
5 7 o 7® wa gR AAm @ g s Se @t T e W afteng ot W Erl
= ¥ fag Aarn dAwsr el e 3 vds oa wike A we oo B A qaw
fegwm § araw F# v aean, # R e @ A T e R § e A
# W) awdE 35 TR R $ s oW el ¥ aes W g9 Ry e 4
R #l Al ¥ i = Ry & fae 5 v=fiw-u=die sor & fis A
T3-S F1d, TH-5H WA MY ERE-TRE I $ 7= w7l § #Avie] 3l TR daw
H-g& Rl B weww s@ ), G S| 7 & T Fgan? @ ) B wE
27 7r wifoe &, §fF R I TR, g Avm o o e o s R ma o
T TE AR MR dw dem 7 T U AR fw pae w5 W s v 7
Ry FEdl & 5 faeel & faw Wy 8, ToRm FEa & B geeet ¥ fag
a1 wyR ¥, wue WS wwd £ 5 qwenel @ A o wifty, 9% wiv bt

i ' # 7 ™ 87
WS AERFI AR MA@t 7o EF AT M w w
T w miRY | aR w7 e o g,

I (N A3, wgdd) : smue T W B wem g |

tsf} My IT9H B : IR WY FE vE o gear o e w ¥ 7 36
T Y F A N ) AR.GE.0E. A T TS &, TR A IE a4 & R wue
3

£

¥ Transiitaration of the speech in Persian Script is avaitable in the Hindi version of the debate.
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Iuwrrend (o E.o. wqdE) ;v R wEa B T R |

toft e sos & oF R Reges 7 78 & T e 7 gafag o
g et B aifde 6 e o v A € e ¥ At wE e € 7 R
JamdmfEfandraliwint A o o & fog dor § sk arR
o & &Y ¥ g dar o ¢ @ 77 e aver A & 5 9w T % 18-20
FOY fErgwart safoas & w we &, S a7 BT W &, IF wE TN A )
TE IR WA 99 T FAe? A § 39w A wwq wwar € 5 18-20 FAg A
F & R qm I & IR § WEw B (| 98 3gd FIa wAe 8 AR 3w wad
wWaga N F yam AR A S L (wmEaE)...

sft o frow (ERTE): T AT TRENM @) @d e W @ £ 7
...(aE)...

Iraed (it Q.07 wgdd) | @ e, s T SRY | ().
a#f, a9 AT ogg | ...(=EEE)...

it som freww - e ot wifte w1 7 . (ooaar)...
Soerend (off &, wgdd)) . amo AT | L (a@EM)..

taf} s aom WF . TR A fER W9 SRy | am e ¥
HEEEA # 3% @ IR WS I A ghEd B | ().

wuaames (st A.g9. wgdd) : <, s & Smgw | .(amEem)...

M fom:  guae A ML | .(F@eE). G 20 ¥
uiféarie ¥ @3 B1oY 36 avg A awa TR & | L (=mEarE)..,

Sumree (R Q.o agdd)) ¢ argw wiEN, SUE W e 8 T § |
. (ETEETR)....

tof B TN WA ;. ¥R 55 U 9% ufdw & oo ag # |
..(aar)...

Iuawrad (oft Ao, wg¥dh) : fg R, amw & A

st oFhvae e (GwR wem) R areh ¥k Ra ¥ =2 W L (mmum)..a
w1 owd &, g% @ g A v | L (smEae)..,

syewers (3 da. wgdd) - Biw ), e o w1 3w 3 @

t Transliteration of the speech in Persian Script is available in the Hindi version of the debate.
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..(TRAHE)...3M4 @M &9 Tz | T amge Her fmr oe, 9« anu &@faem | aw
I T BN

tsft Airewwe s @@= ;55 W ..

ot va. o awgatem (FREs): FEET, W F FE@HE € ().

Iy (f Ao wgdd) - 4 T fE 3 f age #§ s A @
AFE | L. {=EaE)...

taf) siwe 3o W@F BT 55 WG 9@ g @ aed w1 Wt we
¥ . (EEam)...

Srwend (sft Ao wqdd) ¢ & wuean § @fd s dvet e A |
..(ZraT).. S oy dfag | . (=raE)...

siranargafea: v A T e AU & fag A = ¢ | 39 TE
& AFPHTEH WYY TF A L. (AEEF).

SywaTead (o Ay, agidl) : <, sme do sz 1 L (s,

taf} stwwre arom wH - TE RES T & | TF U9 (e

Suwwens (off S i) F R/ @ o7 odld @ g 6 amg
FroETal W ... ().

tsft gt AToH @ 9% TSGR ekl B amare & 1 L (EmEurE)...

Suwwreas (3 dga. wgdd) @ AEErt WE 9w am wAw SRy |
...(TqETA)...

sft Worg fregs : 98 gEY oY= # am X W@ € | LL(EaE)...

Syeveny (N A wgdd) 0 9w omue W WC..(aEerE).. B
HaarE) g1 e .. (HEEA)... 99 9T e | L (@aee)...

it vo.gw. aEator - Rt B B v E &, A ) gee adf

gy (s Hooa. ugdd) : swgafern wise, AW dwde IfJwd
...{amar)...

st qu.qaaEgaam - R 29 F agAm w3 @ 29 A ol B v
g A PT AT 77 I R | ().,

' Transliteration of the speech in Persian Scripl is available in the Hindi version of the debate.
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Sy (N Aoa. ugdd) . swgafm www, smw Twe fEw |
..(EEGF)...a0 FE W w dfg 1 (). e ew e |
...(SqEH). ..

i} TN, vH.aEgatern TE S A FE W § | ax W qHaNH A s
27 7 aF yofoda ¥ W A A T £ 7 g7 Ao ww ox @ € s el
FRREUMA G R R E R R E | . (EeE)..

sreas (s A.aagddl) | 9w s AR w1 eg R W, v
FRY! ...(@EF)... 9% 99w & @ € | ..(=eee)... 39 W19 9H BRY | e
g o e @ mar & | L.(sgEE)...

tafl s oW A dear @ frem 9w, el aedie gt
el A et &, e A ol el ().
A Ta.vw. gt : g R v R (L (amEam)...

Iuwareas (R A, wgid) ;- g A wEw wRT | L (wEeE)., aR
TRy WM e Frnd N oy | .. (a@em).. I gTTaE A g5 € |
...(arag)....

taft Qe a9 @M fEER ¥ oy o feier L (aaas)...

sewyras (3 A.oaagdd) © A, e g g @ A
T R |

1aft W o AF - aER, $E O R e | L (Ema)...

SHRI JIBON ROY: He is expressing his feelings. .../[interruptions)...

THE VICE-CHAIRMAN : | fully appreciate you. You need not to tell
me that. ...finterruptions)... Please take your seat. ...(Interruptions)...

toft Areeg arom WA ;0 A few www o 2.4 R oww w7
...{TRET)...

SHRI JIBON ROY (West Bengal) : He is expressing his feeling. You
have done enough to create tension, That shouid not be thers.
..({Interruptions)...

¥ Transliteration of the speech in Persian Script is available in the Hindi version of the debate.
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suwreene (A Aooa. wgdd): g, o w1 1w g% &1 You have
done enough. Let him finish. ...{fnterruptions)...

SHR! JIBON ROY: You are helping to create that feeling.
...{interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : You have done
enough. ...fInfterruptions)... Mr. Azam Khan, please finish now.
...{interruptions)...

ot ot o - L (=RAT). .

Sgeed (R Aagdd) 0 sam T ww s g
...(omem).. v &, < A o A B iR | L (saeer)...

s wven wrkar® ;. A Fie ¥ fog Rew 7@ A | L (wwam)..
Freey (sh A ag¥d): 98 wwen o, =i

SHRI JIBON ROY: It is an expredsion of fegling. Allow him to
speak. ...{Intarruptions)...

sowrend () A.0a. wgdd): 2w, am T a3 AT | . (TEeE)..Let
him finish now, ...fInterruptions)...

s sy fream © Suaaens Y, ) AW AR g3 ) L (eea)... T
79 3 w1 aqEe & | L ().,

Sewnee (A Aoa. egdd): A SER FE, aF I O wEa ¥ |
AT I Ao AT R v = At L (smar)...

N vH.gRaEgEiE - Aeey, 96 a@ET §ed W A 9w S |
.. ().

Sawegd (off .. wgidl): 7= Fh &t W e &, TE A L (EEEm)...

oft g . g - wga o fraga T e ag, 939 ) e | I
q Y | ...(qEH). ..

ey (! .07, ugEd): v T W wIEER Al IEe I w9
¥ [T | TF AT FN | SHS GHI | oW IEH Aa URY ¢ U R N
PRYl T @ T | L (wmed).aw oie e #ifg o
..(TRER)... R S, I Ew F g TR 5 At | e wga @ TR,

' Expunged as ordered by the Chair,
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9 e A SE 20 Bre @) 710 £, au uw wum #R 1 L (aEes)..deE
ity 1| Mr. Jibon Roy, please sit down. ...(Interruptions)... Mr. Azam Khan,
please finish your speech. . .{Interruptions)...

tofl RiEeTE oW W ¢ AR, 49 T% & oW gEeEH ad 9 sl
TR & T@ Reeh wer A A e 3 o afRdie $ oaed of ad § awi
T EY B @ B qHarT 56 wed | 3 9w wffae @ et g e A

t, o5 T | Po7 AR A o) gF g k, o el | TomEe @ 5 g
AT a1 &, TF Tl AR ATRT g [HAHA TF 1 o1 IR 9w y@ew= A
¥ w4, Bl & qEr F T g owm q9w WA @1 | S I gEw § wo
WM R B AP W AT TCE |

suwae (R Ao, wgdd): o wra g |
tsh sz argw @ guefae § 59 L (amram)...

guwyreae (A Ao wgdd): e, am wIa A
..(oma).. I A HiRg |

taft Ao aow & AR, WS o k| 8 e ohY g o
v ol frm ¥ | 9 el d od A e R

of) werlle ¥.4 : Rege wé frm & s |

taft stewm oo ae - o R & Lt fe R (vagam).. T
5z ¢ 1. (cmEam)...

i TH.YH. AEERE : aw FE @ ER yREER) Ay A @ B W
A s FRAR Rags B ¢ (L (mmam).. S |, (EmarE). .

suwmens (| A.orugdd)) @ g, ¥ T v @ £, 9w e I
e ffoe) .. (smeam)...

oft Sha= vr ;w9 S A O A QfeRe BeaR T W | W oW
TR A e R o afaRew eswy T W |

Jumiteny ;. 39w e f @m fifg |

' Transliteration of the speech in Persian Script is available in the Hindi
version of the debate.
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4.00 p.m.

taft wpem s W gElaT TR, @ EE e e off Y o
Bt EER IS I A TE Tt | e $ LE AR R 1]
P e ww TR AR A o @ of wegefy R @ oo
in any part of the country, 2w ¥ it feed & i
T o & e € | 37 9 ARER R |
AT v g 5 anf e o § AR 9w amw
7 o & IF e W aE Anderd ardt & 1 § ol wRe £ 5 oo g A
T AEqE Hem AN A A A ) wien aw )

* ().

THE VICE-CHAIRMAN (SHRI T.N.CHATURVED!} : Shri Azam Khan's
last sentence will not go on racord...(=raem)...

.o urEy (ST v ux TN e @ o o § | us vl o)
et ¥ ... (wuarF)... 0F e @i o e sEmar v gt wod aeh ey of
7 T %, g% tdl B wone §.(@Eee) R e W 2 gremer B
"ot 8...(argam)... v @@ Ao ot @ T § L (aeam)...

oy (s Bgr. wgid): ioe s onde Rt <l
e ... (o).

w.ro® ey ;- R i ga ot f..(omam) oy B ae R
4

Iugureaw (f &.oa. wgiff): a9 AR i ... (aaE).. o srer St
i |

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI
ARUN JAITLEY): Mr. Vice-Chairman, Sir, | am extremely grateful to you for
having given me this opportunity to participate in this debate, which was
initiated by hon. Shri Pranab Mukheriee. | must straightaway starl with a
confession that the subject that we are discussing has really arisen out of
unfortunate circumstances.

All of us are sad over the developments of various kinds that have
taken place. The whole country should have been one, in condemning the

fTrm"lsliuarmk:on of the speech in Pergian Script is avaliable in the Hindi version of the debate,
* Not recorded.

748



[7 MARCH, 2002 RAJYA SABHA

incidents, which don't augur wel! for our nation. But | must confess that the
manner in which the debate was initiated and the direction it is taking,
particularly with some of the recent commenis which have been made,
should sadden us all a lot more, The incidents which have taken place in
Gujarat, which started in Godhra and then culminated in viclence, in other
parts of the State, raise several questions. Firstly, what are the real facts?

Even as | say what the real facts are, are we, all of us are
going to put ourselves in a position where we can see only one
colour or one religion of the same blood which is flowing through our
veins, and then start tailoring our stances accordingly? How does a
mature society react to events of this kind? More importantly, Sir,
what are the lessons that we, all of us are going to learn from this
s0 that we make sure that events of this kind don't repeat?

Sir, as citizens of this country, and, then subsequently, Members of
different political parties, each one of us have certain responsibilities. The
Government centainly has a responsibility and { certainly would place all the
facts before you. When sad incidents of this kind happen, we must make
sure that we perform our responsibility. As my leamed friend, Mr. Kapil Sibal
said, "let us go and try and calm the situation®--he claimed credit for having
done something in 1984--how are we going to react to this? It is not only
us; we have various other segments in our civilised society, we have the
police, we have the security forces, we have the State machinery, and we
have the media. Are we going to add to the creation of a frenzy, In a
situation of this kind, or, are we going 10 see to it that the tempers are
cooled down?

| can start with several illustrations, Let me just take the comment
just now made by my hon. friend, Mr. Azam Khan.

He ostensibly made a very passionate speech. In his passionate
speech, he said, the Prime Minister has said and the sentence he repeated
several times - *| do not want votes of a particular community.” The Prime
Minister did not say so. When somebody erroneously reported, the Prime
Ministar's Office issued a detailed clarification. What is the kind of politics
we are'going to play? A wrong statement is attributed to the holder of the
highest office in the country, his office clarifies it, the matter comes to an
end. Are we now going to create provocation on the basis of something
which erroneously appeared in a newspaper? ...lnterruptions)... Please show
me ...finterruptions)... You then go and say ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI T.N, CHATURVEDI): Let him have his
say. ...(Interruptions)...

SHRI ARUN JAITLEY: Then you come with a statement which
says, "The RSS has said that one particular community should be thrown
int¢ the sea.® Where does one get statements of this kind? Are
statements of this kind merely to be manufactured and concocted in order
to generate some form of tension in the society and create a sense of
insecurity armong some people? Are we by concocting these statements
and then making an emotional plea on the basis of these statements,
diluting tension in the society or are we trying to add to those tensions of
the society? Now, one statement. When | say this, it is not only we here
but avery segment of the society has an important responsibility. Now, the
statement | have been repsatedly sesing - very understandably because it
appeared in the newspapers, Mr. Sibal referred to it; | think, Mr. Pranab
Mukherjee also referred to the statement - not only rmerited reactions and
comments in this House, but several editorial comments. A newspaper
carried a story that the Gujarat Chief Minister has said that there is
something calted the Newton's Third Law and the Newton's Third Law is,
every action has a very strong reaction. ...finterruptions)... An equal and
opposite reaction. ...finterruptions)... This statement appeared in a
newspaper. That very day the Chief Minister's office writes to that
newspaper, "How is that that the statement has appeared in your
newspaper and no other newspaper? Please produce the gentleman, your
correspondent 10 whom | am supposed to make this statement. | have not
said anything of this kind. In fact, the statement that | have made is also in
writing which is directly to the contrary.® His statement directly to the
contrary on that day is, "The violent instances which have been decreased
speedily in Ahmedabad City from yesterday late evening up to now, and the
peaceful atmosphere is building up in most parts of the city." He said, "Shri
Modi categorically said that there would be no compromise on the law and
order situation and, added that the Government would not allow any
attempt of anti-social elements activated to disturb the social life in the
name of people's feelings." In the name of people's feeling, you cannot
now start creating tensions, as far as Ahmedabad is concerned. He made
this statement. This was in writing. A newspaper catries it, the Chiet
Minister has said, there has to be an equal, strong reaction and opposite
reaction. He said, your reporter has quoted the Chief Minister as saying
that every action has an equal and opposite reaction, is not correct. The
Chief Minister has never mentioned any such statement, No other
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newspaper has carried this quotation, Please let us know to whom he has
made it." ..fnterruptions)... Is it not the responsibility --in a tense situation
where such a statement is capable of being misinterpreted, is capable of
creating a sense of insecurity in the minds of some -- to be clarified? The
fact is that the statement has persisted on the basis of the so-called
statement, Then it is followed up with an editorial. The rejoinder or the
contradiction that it has not bean said and the reporter to whom it has been
made, still nothing is brought to surface, ... (nferruptions)..

THE WICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Please.
...{interruptions)...

SHRI ARUN JAITLEY: Either believe the Chief Minister or do not
believe the Chief Minister ..... (interruptions)... ..

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): He is an hon.
Member of this House as you are ...finterruptions)... So, both are to be
believed.

SHRI ARUN JAITLEY: Whether believe the Chief Minister or do not
believe the Chief Minister, the people will decide at an appropriate time.
Yes;, yes, when the peoplse get an opportunity, they wil decide.
...{interruptions)... We cannot be presumptuous about what the people are
going to decide ...fintarruptions)... In fact, | have seen - after the first two-
three days of the incident-- the statements and comments that one kind of
violence was communal viclence; the other was a terrorist viclence and
another was a secuiar violence.

| have the news report which uses these phrases. How is the
Indian society going to react to a situation of this kind? Sir, may | just say
this? Though it sounds very unfortunate - the first day's instances at Godhra
- how are they going to deal with that instance? And | will later refer, after
Godhra, to what appears to have been the aftermath of Godhra. It is very
easy t0 make allegations. | have seen statements like this: 'What was the
Government doing'? Godhra was a terrible instance. Godhra was the
epicentre of the Gufarat problem. And the epicentre of the Gujarat problem
was - there was no reaction, there were no instances of violence going on
in Gujarat -here was a train coming, you stop that train at an unscheduled
place; thousands of people collect around that train, And these thousands
of people are not those who have been provoked. Mr. Pranab Mukherjee,
you said that an environment was created; a situation was created. When
we use these phrases, we, wittingly or unwittingly, start subscribing to -
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whoever authored it, | don't know whether some reporter authored it or
somebody else authored it - what was described as the Newlton's principle.
At Godhra, there was no provocation. | would have loved to see my friend,
Shri Niiotpal Basu, use the word 'genocide' for what had happened in

Godhra. He is prepared to refer to the aftermath of Godhra as a
genocide. But Godhra is something about which he says, 'l also
condemn.' ...(interruptions)...

SHRI JIBON RQY: Godhra was also opposed. ...{Interruptions)... .

THE VICE CHAIRMAN (SHRI T.N. CHATURVED(): Please, ‘et him
speak. ...[Interruptions)... Please don't pop up every time. .../Interruptions)...
Please take your seat. .../interruptions)...

SHRI ARUN JAITLEY: Godhra is an instance where there was no
provocation. You stop a train. You have elected members of the Municipal
Corporation. You have cffice-bearers of different cells of a political party.
You have not hundreds, but thousands of people, and, thersfore, to collect
thousands of people - we all organise political programmes - is not very
easy these days. To collact thousands of People ...(Interruptions)...

Mimeg Ao Eow): AT R EF A et s R §

Ireviaay (3 A.va. wgddl): Fom A, o ghw R s s @
BRI ... (). A4y | amumt st T o & | | frfrer oY dlE o &
9u% s Nothing will go on record. ...{nterruptions)... Nothing will go on
record.,  ({nterruptions) Nothing will go on record; so please don't waste
the time of the House. ... (Intsrruptions)... Nothing is going on record, 50
please ... (Interruptions}... Nothing will go on record. ...{Interruptions)...

SHRI ARUN JAITLEY: [ will not do it; so you will be disappointed.
...finterruptions).... All that | am saying is, | would bave welcomed If my
friend, Shri Nilotpal Basu, had said, 'what happened at Godhra was a
genocide.” | am one with him when he condemns whatever has happened
at Godhra and thereafter, . But when .. (interruptions)...

Iuwmay (of H.ow. wgdd): wwe e F 78 o1 w b, i e
1 wr§ R o &) . (Interruptions)... We are discussing a very serious
matter. ...(Interruptions)... Please sit down, ..(Interruptions}...

SHRI ARUN JAITLEY : Sir, ...(Interruptions)...

* Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Nothing is going
on record .. (ntarruptions)... Anyway, the matter is over. Shri Nilotpal Basu
hirself is here ...fInterruptions)... Let the hon. Minister continue.

SHRI ARUN JAITLEY: Sir, after the events at Godhra, sadly
enough, there was tension in the whole State. But, | am not questioning
the motives of anybody; | am not even attributing motives to anybody with
regard to Godhra, but, finally, it is required of those political parties whose
members - and my friend, Shri Solanki, produces an advertisement which
appeared in the newspapers in May, 2001, with the names of those four
elected corporators, expressing their solidarity and faith in the poiitical
party...

AN HON. MEMBER: Which political party?

SHRI ARUN JAITLEY: They are the elected members of A political
-party _..flmterruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI ) : Nothing is going
on record ...(interruptions)...  TE M tE WA Fd e @ &, A R oE R
RE | (aEaF)... @ ER e IE R w & 1 . (amar)..,

oft gy oerdt: *

THE VICE-CHAIRMAN (SHRI T.N. CHATURVED ): Nothing will go
on record. ....(Interruptions)... ¥ & [ fafae a2 € | aPR IO @ T FE 8,
A S WY H @G AN A 99 9 AW S @ W & afw | L (zmEars)...
7 ft & @l R @ & 1 4wt @ B Py A v T | L (wmEam)... |
frofta 78 % w@@ | ....(=@aA)... Please take your seats ..(interruptions)...
Nothing will go on record except what the Law Minister says
..{Interruptions)...

A e oo :

Suwareas (N D wgdd): aw T Sw @Fw smom, m o SW @
e dfAT | L (ErEem)...

ot e aerd - 4

* Not recorded.
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Suwrran (s Ao wgdd): e, 3 whtevu ol @t RarE & o A€
Wt R A A 2 AR L. (smear)... A 5 A R § w8 on =
t) vl Y ¥ L (mmmaE). i g S L (saara)... fon of, amg &R )
2 A = fora gan &, a2 AP A wee ¥ FEa Wi |

st e oot

Suwmew (f .o, wgdd): e B oY ot v &, 7' A § Hiw
F AT | e @ OifEw wem AR L (emEm)... 4T, om g qo Ad
E | ofee, T9g I W @ w9 G SRT | Please continue.

SHR! ARUN JAITLEY: Sir, after the instance at Godhra, what
followed in the rest of the Slate was unfortunate. The kind of violence
instigated by anybody, induiged in by anybody, is something which each
Member of the House has to condemn.

SHRI K. RAHMAN KHAN (Karnataka) : Who is that anybody?

SHRI ARUN JAITLEY : May | put a question? Who is this ‘anybody
else’ who has indulged in violence? When Mr. Sibal was discussing his
glorious role during the 1984 riots, | was trying to recollect, as a citizen of
Delhi, where the riots were taking place, that in just one day more than
3000 pecple were burnt alive in Delhi. He said, '‘We condemn it; we all
condemn it.' 1 was only trying tc recollect what was the police doing on
that day, what was the Army doing on that day. And how many people
...{Interruptions)...

SHRI MANQJ BHATTACHARYA : Kindly come to Gujarat.

SHRI ARUN JAITLEY : | will come to Gujarat. 1 would like to ask,
on the Ist of November 1984 -- without repeating all the adjectives that he
used like 'goons and goondas -- whatever he said -- how many people
have died. All the rioters who indulged in the riots really also indulged in
something else which was inhuman. Revenge for something which has
happened elsewhere is no form of justice, and, in any case, in any civilised
society, it is for the Police and the State machinery 10 proceed against
those who have indulged in those heinous acts at Godhra. We cannot
come -down on the roads and then say, 'well, it is for us now to dispense

+ Not recorded.
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justice and take people to task, because, in that process, what we do is,
we are not punishing a man who is actually responsible for that incident; it
Is some other innccent man who suffers for it, and, therefcre, when we
discuss these larger incidents, it is our responsibility to drive home this
message to the Indian civil society that whatever be the kind of provocation,
we need not justify it, by saying that an atmosphere or a situation was
created after the Godhra incidence took place. Geodhra was an instance
and, therefore, other instances have also taken place. it is really for the
police.  When you ask what was the police doing, | tried to obtain
information -- since | happen to represent that State in this hon. House --
as to what did the police do in Gujarat. Reports have also appeared that
they did nothing in many places in the first five days, from 23" onwards,
when the violence started. Sir, 3895 people -- almost 4000 people -- have
been arrestec - these riots. Sir, 4000 people were arrested for participating
in these rots, and you can carry on a campaign that the police did nothing!
| pit a question. Does anyone of us recollect as to how many people died
in that one day of firing, during the riots in Delhi on the 1% of November,
19847

@ e et - s AR g e, w0 TE @ aa WO

s avor Aeelt : A FEl @ a9 HA € | TR A 36 IR @ fEe
ﬂ?ﬁ%ﬁiﬁﬁ?gﬁm#mm,wgﬁmaﬁm%w--%peeple
have died due to police firing itself, and then to come up and say, 'well, the
police was a helpless spectator’ is simply not acceptable. The Police, which
is being accused of ccllaboration, arrested 4000 peopie; thousands of
rounds were fired; 98 people have died in the police firing, and you still say
this ... finterruptions)... Our experience has been ...fintarruptions)...

THE VICE-CHAIBMAN (SHRI T.N. CHATURVED!): Don't interrupt
...finterruptions)...

SHRI . ARUN JAITLEY Sir, our sad experience has been
.{Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N, CHATURVEDI): Both of you can
discuss it outside. Both of you ars standing and speaking at the same
time. ...finterruptions)... Please sit down.

SHRI ARUN JAITLEY: Please go back to 1984 and recollect that in
one single day, 3000 pecgis were burnt. And how many people were fired at
by the police, and how many people were arrested by the police here? In

755



RAJYA SABHA [7 March, 2002)

fact, those victims are struggling for justice. Here is a case. In the past
five days ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVED!: Nothing is going
on record, ...(Interruptions)... Shrimati Shabana Azmi, nothing is going on
record. ...(Interruptions)... Nothing is going on record except the speech of
the person who has been recognised to speak. ..(Inferruptions)... Pleass
take your seat. ..{interruptions)... It is not going on regord.
...{Interruptions)... I have not recognised you. You will have your time.
..{lnterruptions)... Don't interrupt in between. ...(fnterruptions)... Shabanaji,
kindly take your seat. ...fnterruptions)... aeen o, ©iw | 5 8 w1 & |
{arars).. ey, do oo

it srow deelt | T S, o gEd wE R R g W i gan @
frm e g IR R I g A5 R d .. (==3wm)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVED!): Mr. Jibon Roy,
please take your seat. A iot of time has been wasted. Please take your
seat, Mr. Jibon Roy.

SHRI JIBON ROY:

SHRI SWARA.) KAUSHAL:

THE VICE-CHAIRMAN (SHR! T.N. CHATURVEDI): t is your opinion.
When vyour chance comes, Yyou <can say whatever vyou like.
...finterruptions).... Now, nothing will go on record except what Mr. Arun
Jaitley says,

st arem GEElt ;. oR # L...(wwEE)... S 52 ... (o).

Syereny (R Ao wgdd): A oh v @ £ am ghw @ www
Mo | A 76w @ &, = wE @ & a0 g | L (FEeE).. aEE @A ge
AEral v € sga A i A s € | L (mEmam).. Hon R, &g 1 He
is a Member of this House. He is speaking as a Member of this House.
Please do not interrupt him. ...finterruptions)... Please do not interrupt. Mr.
Nilotpal Basu had interrupted. ...finterruptions).. . Please do not interrupt. Mr.
Premachandran, please do not interrupt. Nothing is going on record except
what Mr. Arun Jaitley says. ...{Intarruptions)... You do not want to listen to
anybody elsa. One will get up, the other will get up, he will sit down
...(Interruptions)... Please take your seat, Mr. Premachandran.

Not recorded.
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SHRI ARUN JAITLEY: Sir, at the cost of repetition
...{interruptions)...

THE VICE-CHAIRMAN (SHR! T.N. CHATURVEDI): Mr. Jibon Roy,
please sit down. | think you need a cup of coffee. Mr. Jibon Roy, you need
a cup of coffee. It wil do you good. Let him continue, please.
...{Interruptions)... .

SHRI ARUN JAITLEY : Sir, let me reiterate cnce again. | have not
tried, and | shall not try, to play down the unfortunate incidents in the rest
of the State from the 28" onwards. | clarified that in the very beginning.
Neither have | made one effort, nor shait | do that, even to provide any
rationale for it. On the contrary, | have criticised any attampt by any one of
us to provide a rationale as to why incidents of this kind take place. | have
gone to the extent of saying that it is for the police and the State machinery
to deal with the pecpie who are guilty of the incident at Godhra on the 27"
Mobs on the street cannot take revenge as a form of justice. 1 am not even
comparing the incidents of 1884 with the incidents of 2002. What | have
said is about making a wholesale condemnation of the police and saying
that the police were silent spectators. There have been instances when the
police were silent spectators, But, here, they have amested 4000 people.
They have killed, in police firing, 68 people. This figure, probably, may be
more than in any other such tragedy that we can understand.
.{Interruptions).... Let me also say, Sir, the extent of the disturbance might
be s0 immense that on the first day ...(Inferruptions)...

Syeren (off Ao wgid): e e, o= aga TE o wn & oY
T, 3w O o9 9 apt | Let the proceedings go on. A serious matter is
being discussed.

SHRI ARUN JAITLEY : Lot me also say that the extent of
disturbance was very immense, and it was such that even if the police had
been deployed in its full strength at various places, it would have been
inadequate. A few policemen before a mob of thousand would have been
inadequate, and therefore, a number of unfortunate instances have taken
place. ...(Interruptions)... But | have a list. ...Interruptions)... When we are
dealing with the State, and we want to see the true picture, we have to
analyse the situation carefully. | have a list of several instances where the
police and security forces have gone into areas of high tension and then
tried to rescue the citizens of India, members of various communities,
particularty, the minority community, who were trapped inside. In
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Panchmahal district, the policemen risked their own lives and rescued a
group of 400 people belonging to the minority community, who were
trapped before a mob. We have twenty such illustrations where the police
tried to help the people in unfortunate instances of this kind. There were
some instances in which they have not succeeded; there were some
instances in which they have succeeded. What is our responsibility today,
- when we are dabating this, when we are discussing this? Are we discussing
this for the purpose of a blame-game, to  demand resignations?
..{interruptionsy}...

SHRI JIBON ROY: Yes.
st xdlls A (ofeeft Sme): v smue S € .. (wmEaT)...

Iueenens (s Ao wgddl): e o, 3o R w aff W wm d
-..(cOqEr)... '

SHRI ARUN JAITLEY: Then, | am glad that your motives are clear.
...{lnterruptions)...

sl & w=e fon : SuwEEE wEYga, § 9% $E e § 5 (e,

Suwwreae (B .o, vgdd): Hn N, s do oy, smuw TR w2,
Y Ao 0 A R L (ama)...

S Mg : o F 9 W) ED L (mEaF)...

SHRI JBON ROY: The Home Minister should go. The Chief
Minister should go. ...fnterruptions)... The Home Minister should take the
responsibility. ...{Interruptions}...

SHRI ARUN JAITLEY: Sir, 1 am glad at this confession of self-
condemnation, that our object in raising this debate is political; our object is
not human, ...fInterruptions)... Mr. Jibon Roy, we must all remember that
whether it is you who do it or it is somebody else who does it or it is my
sida which does it, history will not forgive those who want to generate
tensions really for political motives, and i is for the people to decide
...(Interruptions)... Sir, we must also make a serious introspection
ourselves. What should be our role in this? As pointed out by Shri Pranab
Mukherjee and Shri Kapil Sibal, are we there to try and cool down the
tempers, or are we there to try and create a sense of security in the mind
of every citizen, or are we trying to merely eye future votes, by just
indulging in this blame-game which you have started? And according to
your own confession, you want resignations. ...{Interruptions)...
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SHRI JIBON ROY: You represent the majority community. The
majority community should be with you, ., finterruptions)...

SHRI ARUN JAITLEY: All of us were at Godhra, We were sad
when we heard about other incidents, when we saw the visuals of the other
incidants. It is not too late. Let us learn a lesson. The lesson is, the Godhra
incident was a heinous offence. | have read news reporis that the Godhra
incident took place merely because somebody from the train did not pay the
bill of a tea vendor at a railway station. We need not play down a genocide
like Godhra by merely saying that it was a quarrel with a tea vendor over
payment which led to the Godhra incident. When we do that, we are
creating a further problem for our civil society. Let us remember this; and
that is why an effort was made to play down the Godhra incident. We must
similarty have no rational justification for the sad violence which took place
subsequent to the Godhra incident. But, at the same time, let us remember
that a majority of our society will be judged not by this blame- game that
you are going to indulge in, but on the basis of how best we succeed in
this, and as stated by Mr. Solanki, in thres-four days, an effort was made
by the State Government and the police authorities to take all measures to
control the situation. They weré not asking for congratulations. There were
many feelings because the violence was so extensive. We hava also to
analyse where we have failed and, therefore, our society has to be mature
enough to fight these instances. Well, let us all remember that our country
has a tremendous amount of resilience to get out of this crisis, and 1 woukd
conclude, Sir, by urging my frend, Mr. Azam Khan, who based his entire
fear on something which was factually not comrect. There have been
instances wheare members of other communities also have been targeted.
In Kashmir, the violence took place where members of the Sikh community
in the entire village were wiped out. There were instances where members
ofamajodtyoommunity.whent[_lebusesused'tobestopped in Punjab,
were killed, but, at the same time, the resilience of our society was such
that, in Punjab, we overcame this. In .other States, we are trying to
overcome this. Let us not exaggerate the kind of threat that we have to
our national unity. Let us work for a stronger country, rather than generate
fears of this kind, particularly, on the basis of something which is imaginary
and not factually correct.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Shri P.N. Siva.
..{interruptions)... Please take your seats. ..fhnleruptions)... Nothing is
going on record. ...finterruptions)... Mr. Siva is going to speak. Nothing
else Is going on record. Shri P.N. Siva. ...fInterruptions)... Shri P.N. Siva.
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SHRI P.N. SIVA {Tamil Nadu): Sir, the soil of Gujarat, which gave
birth to the Mahatma who had sacrificed his life for hurmanitarianism and
religious harmony, who had preached love and peace, and who had
struggled throughout his life for freedom, is soaked in blood! Women and
children have been butchered and charred to death. In the stream of blood
that is running in Gujarat, nobody is able to identify whose blood it is.
Whether it is the blood of a Muslim or the biood of a Hindu, we consider
that as the blood of an Indian, wiping out the tears rolling down on our
cheoks. We are, here, discussing this issue, with utmost responsibility,

While expressing our grief for the thousands of pecple who have
been killed in the recent incidents, our prime concern should be that such
incidents are not repeated in this country.

Sir, we wers accused by the Opposition parties, and they wanted
to know what the NDA-partners were doing. | would like to bring to their
king notice the statemeant of our leader, which would make them understand
our position:;

*Since the day we joined the National Democratic aliiance, we had
been categorically reiterating that this Alliance and this Government
will never compromise on the rights and safety of the minorities."

This is the statement of our leader, Dr. Karunanidhi.

*Our deeds will prove that we have not, under any circumstances,
deviated from the stand which we had taken, despite whatever
trails and tribulations confromt us and whatever be the
circumstances and compulsions,

The tragic kiling of the kar sevaks when the Sabarmati Express
was bumt at Godhra had prompted me to condemn the heinous
crime. Likewise, the series of kilings of more than thousand
innocent people by revengeful fanatics also prompts me to
condemn the brutality.

I am of the view that both the minorities and the majorities should
not succumb to the instigation of the religious fanatics on either
side and should not allow the political opportunists who plot to
drive a wedge between them, and tc work to preserve religious
harmony and humanitarianism beyond the influence of political
parties.
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Contrarily, whoever attempts to disrupt peace will only be calied as
the enemy of humanitarianism.”

Sir, violence can never be the means to achieve ideologies. When
weapons replace the reasoning power of men, naturalty, the outcome will be
inhuman. What is happening in Gujarat is unfortunate, unbelievable,
intolerable, and should not be repeated. Sir, | would like to emphasise it
again that in NDA we are 24 partners but our voice is one, our goal is one,
and our vision is one. | expect even the Opposition parties to be one, at
least, on this issue. We don't want to see any more bloodshed in the
country, in the name of communal tension. | would like to mention, just for
the sake of reminding them, something from the National Democratic
Allilance's agenda during the election time. Wae stick 1o that,
..{Interruptions)... Kindly listen to . You may recollect whatever you might
have forgotten. All the partners are a party to this agenda. "We reach out
to the minorities and, even at the cost of repetition, proclaim that we will
safeguard the rights as enshrined in our Constitution. The NDA is the
political arm of none other than the Indian people, as a whole. No one will
be cast aside. Faimess and justice will be rendered to one and all and we
assure you that there will not be any discrimination. We appeal to our
brothers and sisters of the mincrities that we whole-heartedly extend our
hands of friendship in these fraternal words. Lset us hold hands and walk
together to build a resurgent modern India. Let us throw away our old
prejudices. Let us put an end to divisiveness. Let us have a moratorium
on contentious issues. Let us bind ourselves with bonds of trust and
friendship®. ...{Interruptions)...

SHRI KHAN GHUFRAN ZAHIDI: These are sermons.
...{Interruptions)..,

SHRI K. RAHMAN KHAN: Where is the moratorium?

SHR! P.N. SIVA: This is the National Democratic Alliance's agenda
to which we stick on. We assure you that this Government has repeatedly
said that it would stand by this agenda in letter and spirit. We stick to this
agenda. As | have said, we may be 24 pariners; but our voice is one; our
aim is ons. We consider those who died in Gujarat, whether they beionged
to the minority community or the majority community, as Indians only, As
far as we are concemed, they are Indians only. We don't want any more
Indian lives to be butchered like this, by any section of the society of the
country. We expect not only the religious leaders, on the one side, but also
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the polilical leaders, on the other, to save the future generation. We saw a
photograph, in the newspapers, of a small child, aged six or seven, with
folded hands requesting somebody to spare his life. Such a scene should
nol recur in this country. Let us not be mute spectators to a bloody scene
in this country. We have inherited an independernt country from our great
leaders, with a fantastic maxim ‘unity in diversity’. Let us maintain that.
Maintaining peace alone will protact the unity and integrity of the country.
Thank you.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI):: Shri Eduardo
Faisiro. We have one more speaker from your party.

SHRI EDUARDO FALEIRQ : Thank you, Mr. Vice-Chairman. The
thrust of my speech here will be the same that | used to say in similar
debates, that this nation belongs to all of us, and all of us have an equal
responsibility 10 protect and defend this ration. All the people, whether they
are Muslims or those who have been or are heing massacred in Gujarat,
whether they are Kashmiri Pundits who have been massacred in Kashmir,
whether they are Christians, Buddhists or whomsoever, are children of this
country; all of us are equally valuable; and all of us must be protected.
Therefore, the point is that when there is this type of a situation, the State
must come with the maximum force, at the very inception in a manner that
is not selective, but even-handed, independent of religion, caste, race, creed
or whatever it is. When you have this type of a situation, there is no other
way except coming with the maximum force at the very beginning, not in a
solective manner, but in an even-handed manner. In the context of the
evants that we are discussing today, the thrust of what | am going to say is
that we must have an impartial inquiry--} lay emphasis on "impartial inquiry”
-- and all those who have been guilty of the massacre in Godhra, as well as
of the subsequent massacres, must be punished in a manner that is
exemplary and deterrent. It should deter others from committing such
massacres. Sir, last Sunday, | visited the State of Gujarat as a Member of
the Congress party delegation. We went there because the Congress
President from theg very moment the Godhra incident took place asked the
Government for permission and clearance to go there. But the clearance
was not forthcoming. Therefore, we went there. When we went there the
State Adiministration said, "You can be there in Ahmedabad and
Gandhinagar but you cannot go beyond that for security reasons®. We did
go around these two cities. We met a cross section of political and social
workers. We also met a cross section of common people. We visited
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different areas which were described as peaceful. But peace of the grave
ruled there. We met the Governor, Shri $.8. Bhandari. The Government
was saying that things were peaceful. Whils we were talking to the
Governor on that day, one of us got a phone cali from orie of the MLAs
who was surrounded and attacked by a mob, asked for our help to save
him. We mentioned it to the Governor and the Governor immediately issued
instructions to the police, Ullimately, the man was saved. On the previous
night, i. @ on Saturday night, Mr. Rajdeep Sardesai of the Star TV was
attacked by a mob who were carrying Trishuis when he was going on his
vehicle. He and the other pecple told us that the mob broke the glasses of
their vehicle and asked them to come out of the vehicle and give their
identity and they wanted to know their religion. He also told us that they
asked them 1o shout some slogans. Sir, | do not want to mantion other
things which they were asked to do because they are so inflammatory and
it is not my purpose here to inflate the situation further in this House. Sir,
white the Government is saying that the situation is peaceful, stil these
incidents are taking place. | would like to submit that there has been an
absolute failure on the part of the intelligence agencies both of the Centre
and of the State. Mr. Vice-Chairman, Sir, the Government should have
expected this kind of a situation, I have with- me a paper called Jan
Morcha which is from Ayodhya edited by Sheetla Prasad. The issue of Jan
Morcha carried the following story on 25" February, i.e. two days before
this ghastly incident took place at Godhra. The report is of 24" February,
Bhelsar, Faizabad.  The caption is in Hindi. But | have got it translated. it
says, "The Bajrang Dal activists on the Sabarmati Express beat up Muslims
forcing them to shout Jai Shri Ram slogans.* My question to the Home
Minister is this. Was the Govemment aware of this report? Was the
Government aware of the situation? Were the intelligence agencies aware
of the situation? If they were aware of the situation, what steps did they
take? This was just three days before the incident., Obviously, in this type
of a situation, you should have expected that something was going to
happen. What steps did you take in this type of a situation? There was
absolute failure on the part of the intelligence agencies. Mr. Home Minister,
you have to take a substantial portion of the blame. It is not just that you
are the Home Minister. You are also the Minister of Internal Security. You
are a Member of Pariiament from Gandhinagar. Mr. Home Minister, | have
the pleasure and priviege of knowing that on the day we went to
Gandhinagar you also went to Gandhinagar. Of course you went in a
separate aircraft. You went in the moming like us and came back in the
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avening like us. Does it suit an MP to do this who comes from that area?
Our MPs who have nothing to do with Gandhinagar were already there,
They have been there from the very beginning. They are not here in this
House today because they are concemed. Now a Member of Parliament
from Gandhinagar goes there three days later. He goes in the morning and
comes back in the evening. He happens to be a Minister of Internal
Security which is a key Ministry. 'Does it behove of him? This is the
question | am posing to the Home Minister. We went around and saw this
type of a situation. As has been mentioned here, this whole thing was
done in a selective manner. We found out that many shops were looted.
Indian Boot House, Edward Laundries, Mangal Bazaar shops and furniture
shops in front of Laheripura Police Station and Panigate Police Station are a
fow examples. The Amin Stores, opposite Navjivan bus-stop at Ajwa road,
was bumt four times, in the presence of police personnel, who were
selecting stationery materials for themselves. The factories at the Sardar
Estate were targeted on & sslected basis, Now, we have also seen how
metres away from police stations, Durgahs have been demolished and made
into temples. Are you interested in this type of a situation? | am sure, you
are not interested. No God will be interasted In such a thing. Neither Lord
Jesus nor anybody else would be interested in having this type of a
situation. Now, the Commissioner of Police says on T.V., explaining the
failure of the police, that they are not immune to their feelings; meaning
thereby that they will act as per their own religious feelings, Is this not a
contravention of the basic principles of social service and rules? The basic
principle is, you keep your feelings apart and you deal with situations
without considering any feelings whatsoever and in an impartial manner. If
Mr. Pandey, the Police Commissioner, goes on T.V. and says this, then,
what else is there? So, this has been the situation there. Sir, there are @
lot of things which | could have related here. But | will be brisf, as you
have asked me to be so, and | will just make a few points.

| just want to mention that thera have been exceptions to this
situation; there are noble exceptions where the Hindus have protected the
Muslims. Many of the Hindus themseives have been attacked by the mobs.
And, the Muslims have protected the Hindus there. And a number of
policemsen did rise up and attend to their duties. But there were a number
of police persoringl who have been passive spactators to several incidents,
including the one relating to the former colleague of mine, who was in the
Lok Sabha in the 80s, Mr, Jaffrey. He was living in the Gurbadh Society.
Eye-witnesses said that he was on the phone for hours together trying to
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get some sort of help. He then fired in the air; any of us would have done
the same thing in that situation. He did not fire at any one; he simply fired
in the air to escape from the maob. And, for this, Mr. Jaffrey. was stoned,
stoned to death and his house was set on fire. And during this time, the
police present there were passive spectators.

Now, the thing which is shocking to us is the manner in which the

Chiet Minister has been disbursing solatium to the families of those killed in
the various incidents. He has announced Rs.2 lakhs to the kin of those
people who have died in the Godhra incident and Rs.1 lakh to the kin of
those who have been killed in the riots which followed that. Now, this is a
shocking thing. One of the strongest indictments came from Shri B.J.
Diwan, former Chief Justice of the Gujarat High Court who said, and 1
quote: “This is a blatant violation of article 14 of the Constitution which
guarantees equal rights for all citizens. People have been wronged by the
State Government in this case. Shri Nampoarthi, Special Representative of
the National Human Rights Commission, said, he did not undsrstand under
what circumstances the  Siate  Government came to this
decision...(interruptions)...

SHAI LALITBHAI MEHTA: Just to put the record straight, | wouid
like to clarify that there is a rule prevailing in the State of Gujarat since
1964-85 that whenever riots occur, compensation to the victims would be to
the tune of Rs.1 iakhs., It was only for the Godhra massacre that the
Government had announced a compensation of Rs.2 lakhs...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Okay, you have
made your point. '

SHRI EDUARDO FALEIRO: My dear colleague, now that you have
raised this issue, you must know how insane the situation was. You can
always quote rules for everything. Please tell your Chief Minister and the
Home Minister as to how inhuman and how barbaric this whole thing was;
iet us not try to be wise. Your own Chief Justice has pointed it out; of
course, we don't require any Chief Justice to say that. Please change this
and do the needful so that the people are treated equally. Now, ! would
also say that as per...

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): | thought you
were going to wind up and leave some time for your colleague.
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SHRI EDUARDO FALEIRQO: Of course. Now, | must aiso mention
here that the Police Sub Inspector, Solanki, and the Senior Police Inspector,
at whatever Police Station, have filed specific FIRs against the VHP and the
BJP workers, mentioning their names and things of that sort. | have all of
them here. Therefore, my demand is, as | said, we must treat everybody
equally. As you have banned SIMI, you must also ban the Bajrang Dal and
the VHP. These are also organisations which are doing great damage to
this country. All of us have religious feelings; some don't. But that does
not matter. We must keep this country together and prosperous, but that
cannot be done with any type of organisations, whether of this religion or
the other, whether of this colour or the other, creating this type of enmity.
There 1s also g need to remove all those partisan elements from the Police.
Food, clothes and other relief must be sent immediately to the relief camps,
where these have not reached; | have found it myseif. Please see to it that
this 1s dane. Therefore, now decide, as | said, on the strategy to deal with
tha sittuation. FElections do not matter. Political parties will not exist if the
courdry does not exist. Therefore, today, take & decision that if anybody, of
whichever religious colour or whichever ethnic colour, takes to this
communal divide and creates this type of a situation, he will be dealt with,
at the very outset, with the maximum force. Let us maintain the unity of
this country which belongs to all of us, which is good for us, whether it is
the majority or the minority; let us protect it and let us strengthen it.
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SHRI P.G. NARBAYANAN (Tamil Nadu): Mr. Vice-Chairman, Sir, the
Guijarat problem started from Godhra incident. The camage in Godhra is
highly reprehensible and no civilised society would tolerate it. Most of the
persons killed in that incident were women and children. This is crime
against the humanity. Those who are responsible for this heinous crime
shouid be brought to book and punished. Sir, the incident in Godhra could
have been averted only if the wirsless message sent by the Guard of the
Sabarmati Express to the Station Master was acted upon. The fire engineers
wera rushed to the carnage spot based on the wireless message. Thess fire
engineers could not perform their job because of pelting of stones by the
miscreants.

Had the Administration sent the police force aiong with the fire
engineers, the rescue job couid have been accomplished fully. In Gujarat,
several hundred people have been killed in various parts. A number of
properties have been desiroyed, bhoth public and private. St there is
tension. The State Government should take steps to deploy Army in
vuinerable places to control the situation.

Sir; whether the Godhra massacre incident or the Gujarat riots
incident which followed after that massacre, deserve to be condemned
strongly. The rescue operations and relief measures provided to the victims
by the Government should not give any room for complaints, from any
quarter. All the victims have to be treated equally,

Sir, the demand of resignation of the Chief Minister or the Central
functionaries alone would not soive the problem. instead, everyons should
do something to restore the communal harmony. This being a sensitive
issue, the situation should not be allowed to escalate in the interest of
peace. So, | urge upon the Government of India, to take all possible steps
o see to ensure that the communal harmony is safeguarded and maintained
fully in the country.

Thank you.

SHRI YADLAPATI VENKAT RAO (Andhra Pradesh): Sir, | wil be
very brief and succinct. It is sad that atrocities were committed on innocent
people. | condemn the violence that took place in the State of Gujarat. |
only urge upon the Government to see to it that such incidents do not take
place in future. That is all. Thank you, Sir.
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SHRIMATI SHABANA AZMI (Nominated): Sir, | rise to expréss my
deep anguish at the heinous massacre of innocent women, children and
men in Godhra, Ahmedabad, Baroda, Surat, angd other areas in Gujarat.
What we witnessed in the past few days was inhuman, barbaric and ought
to be condemned in the strongest possible terms. Fifty-seven innocent
people were killed during the attack on the Sabarmati Express; 500 people
were killed in the communal carnage that followed afterwards, say official
estimates, The NGOs working in that area have placed the figure closer to
2,000. There has been large-scale destruction of life and property. Would
these wounds ever be healed is a question that sach one of us needs to
ask and need to be pondered over with scbriety? it causes me deep
anguish that we are discussing such a sarious issue, in the House, and the
attendance is so thin. What signal are we sending to the people of
Gujarat? That their lives have been ruined; their properlies have been
destroyed, and when we are discussing this most important issue, the
attendance in the House is so thin. It is indeed very sad. As somebody
who worked very actively during the Bombay riots in 1892-93, | could see
clearly, Sir, that the pattern that erupted in the (Gujarat carnage was
identical to that of what happened in Bombay; was identical indeed to that
of what happened during the anti-sikh riots in Delhi. Do we learn any
lessons from history? Obviousty not. In fact, we choose not to, because it
really does not hurt us that innocent lives are lost each time. In fact, very
cynically, off the record, a Member of Parllament was telling me the other
day, “Oh, this is a way to consolidate the Hindu vote bank.” In UP,, the
B.J.P. has lost so badly; it was slipping and so It had to allow something to
happen that was going to consolidate the vote bank. And | said why do
you think this would happen? He said, *Waell, after the Bombay riots, what
happened in Maharashtra, the Shiv Sena won; after the Sikh riots in Dethi,
what happened, the Congress won; and, 8o, obviously, after this we are
hoping that the Hindu votes will be consolidated,* | think it is cold-blooded
argument of this kind that is completely and totally chiling, and what the
people of India need to do is, 1o defeat this design and this line of thinking.
it is vary important that the paople of India wake up and say 'they refuse to
oe used as cannon-fodder in the hands of politicians who want to
manipulate them'. | find it very strange that my friend, Shri Sanjay Nirupam
says that when the Godhra massacre occurred, it was not condemned in as
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strong terms as when the Gujarat carnage happened. | wonder what is the
yardstick he uses for expressing 'as strong'. As far as | remember, all
sactions of society, all religious leaders, all political leaders, all
academicians, intellectuals, artists, etc., condamned it in the strongest terms
possible. | do not believe that the kind of heinous massacre that Godhra
was where innocent children, women and men were set to fire that there is
a single person in India, or, indesed anywhere else in the world who would
not have been compietely shocked with that, and has not expressed it in
the strongest terms possible. This, Sir, is an extremely weak argument,
Becausa you do not have a strong argument for saying that what happensd
in Ahmedabad and other places of Gujarat was reprehensible, so, you try to
put the Opposition on the defensive. You try and create what is an even
more weak argument, | do not think there is a single person, a right-
minded individual in this country, who has not expressed shock and horror
at the Godhra incident. ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI SURESH PACHOQURI): Piease
Singhalji, let her continue, You will get a chance.

SHRIMATI SHABANA AZMI:  Sir, | will permit him.

SHRI B.P. SINGHAL: Sir, for the information of hon. Member, |
would like to say that on that day in this very House, condemnation was
done by one or two Members, and then it was flying off the handie. You
would also remember, Sir, that Madam Deputy Chairman, herself rose from
the Chair and said that 'We will be diluting it, if ... The horror is
tremendous." She herself condemned the incident on behalf of the whols
House, lest any bad blood or any politics creeps into that condemnation. |
wonder whether the hon. Member was here on that day. Had the hon.
Member been prasent in the House on that day, she would have known
how the condemnation was, not as unequivocal as it has been and as it
ought to be. Nobody can stop it. But here in this very House, | had
witnessed it on that day. Madam Najma Heptulla herself said it.

SHRIMATI SHABANA AZMI:  All right. Still | think that it is an
extremely weak argument and it is an argument that seems to suggest that
‘all right because this did not happen, that is why the Ahmedabad thing
happened.’ Is this an argument that you have to give? This is a weak
defensive argument. Anyway, as somebody who has worked actively in
riots, let me tell you that riots do not occur spontaneously. They are
engingered and they are engineered by first creating an atmosphere of
suspicion, hostility, emotions surcharged in which viclence occurs. This
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surcharged atmosphere has been systematically built for the last one year,
starting from the Kumbh Mela onwards, and then every-now and then, you
have been having reactions and statements from the Sangh Parivar. The

VHP is saying “we are going to carry forward with the construction of the

Mandir’’. The Prime Minister is saying that 'we will see that some way this
dispute is resolved.' After that, the VHP is saying so on and so forth, Let
us ses what has happened in the last few months. When Shri Ashok
Singhai and company stormed into the disputed site, it is no less than the
Home Minister of this country, who gives them a clean chit and said that
they were merely singing Bhajans peacefully, When the Home Minister of
this country gives them a clean chit, obviously they gst even more
emboldened and they feel that this is something which is close to achieving
their aim now.

I really find it totaly baffling that somebody like hon. Shri Arun
Jaitley shoukd say that nobody should be discussing about the atmosphere
that was created before this violence and we should just stick to what is it
that the police did or what is it that it did not do. Does not everybody
present hers know that communal viclence does not occur like that? |t
oceurs because of actions that have preceded before that. Such incidents
of violence do not appear in a vacuum. They are inextricably linked to the
incidents that precede them. And this is why certain questions need to be
raised to which we would like answers. Yes, Godhra was a heinous crime.
It was committed by criminals. But what happened in Ahmedabad and
other places of Gujarat was because the State did not bring the situation
under control with the kind of firmness that it needed. It was the State's
lack of action in restoring taw and order that was responsible for the
situation. A recent report by the National Police Commission states clearly
that if the worst communal riot is not controlled within 48 hours--this is the
National Police Commission saying it--it means that there is  political
interference, it means that there are ciear orders from the top saying that it
should not be controlled. | will give you an example. When, after the Babri
Masjid incident, riots happened in Bormbay, three months after that, we had
a heinous bomb blast on March 12, That was a time when one could have
expected that communal ricts of an even worse order would erupt. And
yat, not a single riot happened! Why? Because there were very clear
orders from the top saying that they would not be tolerated. It was the
same police force, the same police force that had acted in a partisan
manner three months before that. Because there were clear orders from the
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top, thers was not a single incident after such a heinous crime as the bomb
blast. Now, what was the action that the police took? Sir, | will take just
five minutes more. Why did not they anticipate, after something like Godhra
happened, what would happen? How come the police did not anticipate it?
This is the same thing as the Bombay police saying after the Bombay riots,
"After the Babri Masjid, we were not anticipating that there would be such a
carnage”. Why? Why was there such an intelligence failure? In fact, even
Mr. Swami said that it was intelligence failure of the State. | refer to this
report in the /ndian Express. It says:

"Full 18 hours after Godhra:
Gujarat police has an action-not-taken report

Nobedy passed on Gujarat’'s worst kept secret -- that bloody reprisal would
follow the killings of kar sevaks at Godhra--to the State police force. That,
perhaps, is why the police's action-taken report in the crucial 18 hours
before Ahmedabad broke out in violence is a big, bloody blank:

s Did they conduct the mandatory police drill? No.

e Did they carry out snough preventive arrests though the Special
Branch, Crime Branch and police stations had all the information
on potential trouble-makers? No.

¢ Did they contact religious leaders to make appeals for peace? No.

s Did they make any arrests at ail in Ahmedabad's 30 police station
areas? Yes, two: Mohammed Ismail Jalaluddin and Fateh
Mohammed were picked up at Astodia on the night of February 27
for shouting slogans.”

And so on and so forth, | have this report with me. | will be happy 10 give
it to you. Now, what happens? Obviously, we dc not want to play the
blame-game., But we have to carefully look at what happened. The Police
Commissioner goes up on the television and when he is asked why was it
that the police did not deal with the situation as firmly as it should have, the
Police Commissioner says, "Maybe the police were expressing the
sentiments of the people®”. This, to my mind, is totally shocking. And the
Police Commissioner has not been suspended after this! | mean, the police
in this country are there to bring order and to make certain that they swear
allagiance to the Constitution of India and do not behave in this kind of
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partisan manner. It is a very, very shocking incident. And, on top of it, it is
repeatedly told that the Press is responsible.

in fact, when | went to Ahmedabad, | was denied permission to go
into any of the riot affected areas. The Chief Minister, while talking to me on
the phone, informed me that everything is under control. | said to him, ‘even
when you were saying this to me, the phone lines are ringing, and there are
people ringing up and crying, saying that they do not even know whether
they are going to live through the night or not,' and he said, 'gege ot &
# ¥m 1 His exact words were, §TYT A BN & [N TR ¥o1 & ME ¥
Then he told me that it was the Star TV that was singularly responsible for
what was happening. | shouid salute the Press, particularly, the electronic
media, which deserves my salutation for the wonderful work done by it, and
it is because, they spared no words to defing that this was Hindu and this
was Muslim, and a very clear design was made available to all the people of
this country, and it was because the facts were brought out without
innuendoes, that the rest of the country did not go up in flames, and the
madia deserves total and complete credit for this. Now, what do you want
to do? We need to give two-three very clear signals. Firstly, the Narendra
Modi Government should be dismissed because of its complicity in these
riots. So, without doubt, the Narendra Modi's Government should be
dismissed. Secondly, after every riot, the guilty never get punished. It is
imperative that the guilty, both in the Godhra killings and in  the Ahmedabad
kilings must immediately be punished, because riot after riot, the guilty go
scot-free, and the feeling-in the community that has been brutalised is that
there are two types of laws in this country. If you kil one person, maybe,
you will be punished. But if you indulge in mass murders, an amnesty of
sorts will be granted to you, and it is in this atmosphere of total insecurity,
that the community feels further brutalised. So, it is extremely important to
take care of this thing. We also have to think very sericusly that every time
when there is a riot, you say that a Commission of Inquiry has been
appeointad. That is just a way of whitewashing, because nothing happens
thereafter. Unless we redefine this and say that the recommendations of the
Inquiry Cornmission shall be mandatory for the Government to follow,
nothing will happen. Unless and until we make that provision, nothing will
happen, and these Inquiry Commissions are a way of just delaying justice
from being given. Further, | would say that, at the moment, it is extremely
important to restore peace, to make certain that people in the riot-affected
areas are given relief and rehabilitation. The signals that we are getting stift
from the NGOs working over there, is that there is a ot of confusion. Smatl
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things like milk, tea etc. are not available. In this process, it is extremaly
important that we persuade the civil society to participate in this process
and see that peace is restored in those beleaguered areas. Thank you very
much.
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SHRI NILOTPAL BASU: Why are you justifying it?

SHRI S S, AHLUWALIA; | have never justified 1984,
...finterruptions)... | have never justified the Operation Blue Star. | have
always condemned it. ...finterruptions),..
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8.00 p.m.
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derem gerl Y ;e S Adt &

sft fioleqet 7 : AEd # ®n SRAA & s 7 .. (a@a)...

SHRI S.8. AHLUWALIA: Sir, should 1 need a certificate from him?
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SHRI PRANAB MUKHERJEE: Let him complete and then, may be,
we can adjourn.
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T vES & 9 Aen & sriadl ¥ wre & fow won % | have to make an

announcament.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): | have to
inform Members that the Business Advisory Committee at its meeting held
on the 7" March, 2002, allotted Half-an-hour for consideration and rewmn of
the Salaries and Allowances of Officers of Parliament and Leaders of
Opposition in Parfiament (Amendment} Bill, 2002, after it has been passed by
the Lok Sabha.
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